
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHl

-1

Respectfully Showeth

Original Application No. 434 of 2023

Davinder Pal Singh

Versus

State of Punjab & Ors.

ii.

Reply of Sh. Showkat Ahmad Parray, IAS, Deputy Commissioner,

Patiala on behalf of State of Punjab in compliance of order dated 08.11.2023.

Applicant (S)

Respondent (S)

1) Briefly stated, Sh. Davinder Pal Singh, resident of Patiala has fileda compiaint

alleging that the Municipal Corporation, Patiala is violating the Solid Waste

Management Rules, 2016 and orders passed by Hon'ble Tribunal with regard

to the ban on burning of waste in open places and bulk waste burning in landfill

sites in Patiala city. It is further alleged that regular fires at the garbage dump

site near Chotti Nadi in Patiala are causing nuisance in the nearby area. The

complaint was treated Original Application No. 434 of 2023 by the Hon'ble

National Green Tribunal.

2) The Hon'ble Tribunal vide orders dated 01.08.2023, constituted a Joint

Committee comprising of Central Pollution Control Board (CPCB), Punjab

Pollution Control Board (PPCB), District Magistrate, Patiala and representative

of Commissioner, Municipal Corporation, Patiala to verify the factual position

and take remedial measures. Factual and action taken report was sought from

the Joint Committee. Punjab Pollution Control Board was designated as nodal

agency by the Hon'ble Tribunal.

i. Ms. Sakshi Sawhney, District Magistrate, Patiala

3) That in compliance to the orders dated 01.08.2023 of the Hon'ble National

Green Tribunal, the Joint Committee comprising of following officers visited the

site on 24.08.2023 along with Sh. Davinder Pal Singh applicant.

Er. Shyam Lal Gupta, Superintending Engineer, Municipal Corporation,

Patiala
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iv.

V.

vi.

-2

A

Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation,

Patiala

Er. J.P. Meena, Scientist D, CPCB, Regional Office, Chandigarh

Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1,

Patiala

Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB, Regional

Office, Patiala.

The Joint Committee submitted its report to the Hon'ble Tribunal on

12.10.2023 through email dated 05.11.2023. A copy of the Joint Committee

report is enclosed as Annexure-A for kind perusal.

4) That after filing of the report of the Joint Committee, the Hon'ble Tribunal was

pleased to seek response from the respondents namely District Magistrate,

Patiala, Municipal Corporation, Patiala and Punjab Polution Control Board by

passing an order dated 08.11.2023. The response of the respondent Punjab

Pollution ControlBoard and Municipal Corporation, Patiala may kindly be read

in the following paragraphs.

5) Action taken by PPCB w.r.t. complaint

Punjab Pollution Control Board as highlighted by the Joint Committee in its

report filed before the Hon'ble Tribunal on 12.10.2023, the Municipal

Corporation, Patiala was given personal hearing before the Chairman of the

Board on 24.01.2024 and 14.02.2024 in reference to the notice issued by the

Board for directions u/s 5 of the Environment (Protection) Act, 1986 for violation

of the provisions of Solid Waste Management Rules, 2016.

That after examination of the record and hearing officers of the Board as welI

as the officers of Municipal Corporation, Patiala on 14.02.2024, the Chairman

of the Board decided as under:

a. Municipal Corporation, Patiala shall deposit the balance amount of

Rs. 31 Lakhs
Environmental Compensation amounting to

immediately without any further delay.

b. Municipal Corporation, Patiala shall submit interim report regarding

risk assessment study and on-site and off-site emergency plan of

dump site from Thapar Institute of Engineering and Technology

(TIET), Patiala in the first week of March, 2024 in the Olo

Environmental Engineer, Regional Office, Patiala. Environmental

Engineer, Regional Office, Patiala shall personally review the

progress in this regard on weekly basis and to send report

accordingly.
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C. MunicipalCorporation, Patialashall expedite the tendering process

for the bioremediation of legacy waste and shall ensure that the

bioremediation of the legacy waste lying at the dump site be carried

out at the earliest. Further, Municipal Corporation, Patiala shall not

dispose off any fresh waste at the dump site. Municipal solid waste

of the city be handled as per provisions of the Solid Waste

Management Rules, 2016.

d. Environmental Engineer, Punjab Pollution Control Board, Regional
Office, Patiala shall calculate the Environmental Compensation to

be imposed on the Municipal Corporation, Patiala for non

compliance of the Solid Waste Management Rules,2016 including

non-bioremediation of legacy waste period 1/10/2023 to 31/1/2024

and send the same to the EPACell to issue orders in this regard.

e. Municipal Corporation, Patiala shall connect its CCTV cameras

installed at dump site with the Board's server within 15-days. Asstt.

Environmental Engineer (OS-WM), Head Office, Patiala shall

monitor these CCTV cameras and in case any fire incident is

observed, the concerned officer shall inform to the Environmental

Engineer, Regional Ofice, Patiala immediately for taking action

against the Municipal Corporation authorities.

f. Environmental Engineer, Regional Office, Patiala shall collect the

groundwater sample from the piezometers installed by Municipal

Corporation, Patiala and from the nearby vicinity (as reference

sample) within 15-days.

g. Municipal Corporation, Patiala shall make its ETP operational, which

is provided for treatment of leachates being generated form the

legacy dump site by 28/2/2024 positively.

h. Municipal Corporation, Patiala shall obtain authorization under the

Solid Waste Management Rules, 2016 by 28/2/2024.

i. Municipal Corporation, Patiala shall submit bank guarantee

amounting to Rs. 10 Lakhs as an assurance to comply with the all

the commitments given above as well as recommendations of the

Joint Committee within given time frame immediately.

. Municipal Corporation, Patiala shal involve its horticulture wing to

provide plantation along the boundary of the dump site and ensure

that 50% work be completed by 10/3/2024 and remaining by

10/4/2024.
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6) Action taken by Municipal Corporation, Patiala w.r.t. complaint

2

4

Sr Name of work Current Status of work/progress Timeline of

No. report

5

6

The proceedings of the hearing held on 14.02.2024 were conveyed to the

Commissioner, Municipal Corporation, Patiala vide letter no. 12477 dated

29.02.2024 for compliance.

7

That the reply of Punjab Pollution Control Board has been submitted in the

Hon'ble NGT on 18.03.2024, which is enclosed herewith as Annexure-B.

MunicipalCorporation, Patiala vide letter no. 2177-2180 dated 05.07.2024 has

submitted its interim progress report in the said matter, which is reproduced as

under:

Water hydrants
at Dump site.

Risk
assessment on

site/off site
emergency
plan

Methane
Detectors

Weigh bridge

Entry Gate

Fencing
dump site

-4

Plantation
dump site

Piezometer
dump site

CCTV

Cameras
dump site

The work of providingand laying of

water hydrants have been installed

Municipal Corporation, Patiala The risk assessment
submit beenshall interim hasreport study

regarding risk assessment study completed by Thapar
Patialaand on-site and off-site emergency University

beplan of dump site from Thapar which

Institute of Engineering and submitted on 10-07

technology (TIET), Patiala in the 2024.
first week of March, 2024 in the
Olo environmental engineer,
regional office, Patiala shall
personally review the progress in

this regard on weekly basis and to

send report accordingly.

The Methane Detectors have been Activity Completed
installed at dump site.

The entry gate has been fixed.

New estimate for theproviding and |Activity Completed
installation has been framed and
tender process has been
completed. The work of installation
will be started before 15.07.2024.

at The work of fencing was started
unevenbut due to of land

boundaries it was very difficult to

create fencing.

completion of work

Activity Completed

at The work of plantationwas started
unevenbut due to of land

boundaries was very difficult to

preserve the plants.

installed

will

at Four Piezomneter have been Activity Completed

Connected with PPCB server
within week

Activity Completed

All eight cameras are in the Activity Completed
at working condition and will be
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10 Environment
Compensation

11

13

15

waste
Apply for Solid | All the documents required for Activity Completed

authorization

Date:

at dump site

completed and will be uploaded on
certificate from the website of PBIP & CAF has
PPCB. been submitted for approval of

PBIP. After getting the approval
from the PBIP

Bio

14 ETP

Remediation

The file has been put up to
resolution committee
administrative approval.

12 Appoint Four Security guards are deployed | Activity Completed
Security Guard| at dump site.

Bank
Guarantee

-5

authorization certificate has been

authorization
automatically.

Place: otaa

for

will be

Under
authorities

CAF,
applied

Due to modal code of conduct the 31-07-2024
process of tendering of
bioremediation of legacy waste
was delayed. Now the tender has
been floated for 31.07.2024.

ETP was operational but some31-07-2024
portion of ETP has been damaged
due to sudden collision of tipper.
The repair work is underway and
the ETP will be operational on 31

07-2024.

consideration

The letter of Municipal Corporation, Patiala is enclosed herewith as Annexure

C.

with

7) District Administration is regularly monitoring the solid waste management of all

urban local bodies including Municipal Corporation, Patiala through District

Environment Committee meetings. The Municipal Corporation, Patiala has been

strictly directed to comply with Solid Waste Management Rules, 2016 in true

letter and spirit and also ensure that no incident of fire takes place at the solid

waste collection site.

8) That District Administration shall comply with the orders and directions of

Hon'ble NGT. The status / action taken report is hereby submitted in compliance

to the orders dated 08.11.2023 and 20.03.2024 for kind perusal and appropriate

orders of the Hon'ble National Green Tribunal.

Submitted by

(Sh. Showkat Ahmad Parray, IAS),

Deputy Commissioner,
Patiala
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PUNJAD

PPCBROrTANO.3.869..

To.

Subject:

of

PUNJAB POLLUTION CONTROL BOARD

DA/as above

The Registrar,

Througlh e-mail

Hon'ble National Green Tribunal,

New Delhi.

Annexwa - A

LiFE

Regional Office, C-23, Model Town, Patiala

Lifestyle for
Environrnent

Dated:

Action taken report in compliance of Hon'ble National Grecn Tribunal
(NGT) orders in 0,A. No. 434/2023 titled as Davinder Pal Singh Vs State

Punjab.

In regard to abbvc; pleasc find enclosed herewith the action taken report of
Joint Conmmiltee constituted by Hon'ble National Green Tribunal, New Delhi in compliance

of Hontble NGT orders in O.A. No. 434/2023 titled as Davinder Pal Singh Vs State of

Punjab.

For Member'Seretary

Phornc: 0175-2228132 E-mail : eero_paiala @yahoo.corn, Web: ww.DpsD.gov in
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Subject:

1,

2

(i)

Factual/Action taken report by Joint Committee constituted by

Green Tribunal(NGT) in orders O.A, no, 434/2023 titled as Davinder Pal Singh s

Background:

The complainant Sh. Davinder Pal Singh has filed a complaint in the Hon'ble National Green Tribunal

(NGT) alleging that the Municipal Corporation, Patiala is violating the Solid Waste Management Rules,

2016 and orders passed by Hon'ble Tribunal w.r.t. imposing ban on burning of waste in open places

and bullk waste burning in landfillsites In Patiala cty. The complaint has further alleged that regular

fires at the garbage dump site ngar Chotti Nadi in Patiala is causing nuisance in the nearby area and

has requested to Hon'ble Tribunal for redressal of the matter.

State of Punjab.

The Hon'ble Tribunal has taken cognizance of the said complaint and vide orders

dated 01.08.2023, the Hon'ble Tribunal has constituted a Joint Committee comprising of Central

Pollution Control Board (CPCB), Punjab Pollution Control Board (PPCB), District Magistrate, Patiala and

representative of Commissioner, MunicipalCorporation, Patiala to verify the factual and action taken

report to the Hon'ble NGT within one month. Hon'ble Tribunal has also directed the Joint Committee

to mect within one week, undertake visits to the site, look into the grievances by associating the

complainant, verify the factual position by providing status of waste generation, waste processed,

existence of legacy waste, its remediation and take appropriate remedial action by following due

course of law. PPCB has been dcsignated as nodal agency in the matter.

2016

Hon'blc
Nationali

Directions issued by Hon'ble NGT for making compliance to Solid Waste,Management Rules,

"a.

O.A. No. 606 of 2018 - "Compliance of Municipal Solid Waste Management Rules, 2016" - The

Hon'ble NGT vide order dated 10.01.2020 in O.A No. 606 of 2018 titled as "Compliance af

Municipal Solid Waste Management Rules, 2016" issued directions, the relevant part of which

is reproduced as under:

In view of the fact that most of the statutory timelines have expired and directions of

the Honble Supreme Court and this Tribunal to comply with Solid Waste Management Rules,

2016 remain unexecuted, compensation scale is hereby laid down for continued failure after

31.03.2020. The compliance of the Rules requires taking ofseverat steps mentioned in Rule 22

from Serial No. 1 to 10(mentioned in para 12 above).Any such continued failure will result in

liability of every Local Body to pay compensation at the rate of Rs. 10 lakh per nmonth per Local

Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for papulation

between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from01.04.2020

tillcompllance....
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The said timelines for levy of environmentalcompensation was extended fora period of three
monthsi.e. from 01.04.2020 to 01.07.2020 in view of COVID-19pandemic by the Hon'ble Tribunal vide
order dated 17.09.2020.

(ii) 0.A, No. 286 of 2022- In O.A. No. 286 of 2022 w.r.t. news item published in "The Indian
Express" dated 20th April, 2022 titled "7 charred to death in fire near Ludhiana dump site", the Hon'ble
Tribunal directed CPCB to collect information about garbage dump site from all States in respect of
atleast Metro Cities and issue necessary directions/guidelines for preventing such fires and handling

them effectively, if they take place, specifying serious consequences of delay in dealing with the issues
in violation of.binding rules.

(ii) 0.A. No. 288 of 2022 - In O.A. No. 288 of 2022 regarding news item published in "The Times

of India" dated 22th April titled "Delhi, another long drawn effort to douse fire at Gazipur land fill",

dump site has been considered isolated and vulnerable site, which require on-site and off-site fire and

other disaster management plans.

3..

b
Legacy waste remediation was to 'commence' from 01.11.2019 in terms of order ofthis Tribunal dated 17.07.2019 in 0.A, No; 519/2019 para 2853 even though statutory timeinejor 'completing' the said step is till07.04.2021 (as per serial no. 11 in Rule 22), which directionremains unexecuted at most of the places. Continued failure ofevery Local Body on the subjetof commencing the work of legacy waste sites remediation from 01.04.2020 till compliance

will result in liability to pay compensation at the rate of Rs. 10 lakh per month per Local Body
for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population between
5 lakhs and 10lakhs and Rs. 1 lakh per month per other Local Body."

4.

CPCB vide letter no. CP-99/143/2021-UPC-11-H0-CPCB-HO/1576 dated 26.05.2022 has issued

directions u/s 5 of Environment (Protection) Act, 1986 for implementation of Solid Waste

Management Rules, 2016 w.r.t. fire incidents at Municipal Solid Waste dump sites to the State

Pollution Control Boards.

(i)

Directions issued by Central Pollution Control Board

In view of the directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022,

environment compensation amounting to Rs. 21 lacs (for a period from 01.07.2020 till28.02.2022)

has been imposed upon Municipal Corporation, Patiala for non-compliance of Solid Waste

Management Rules, 2016 and legacy waste remediation, out of which Rs. 9.0 lacs has been deposited

by the State Government on behalf Municipal Corporation, Patiala.

()

Action taken by PPCB:

The directions dated 26.05.2022 issued by CPCB were forwarded to the Department of Local

Govt., Government of Punjab by PPCB letter no. 805 dated 19.07.2022 to ensure compliance of said

directions. The said directions are reproduced as under:
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1.

2.

The Department of Local Government shall provide updated information w.rt directn

dated 01.03.2021 issued by PPCB regarding bio-mining issued to it. It is to be
ensured

that

updated information w.r.t at least all Metro cities is providedin accordance with Hon'ble NGT

Directions.

The Department of Local Government to conduct comprehensive risk assessment studies and

accordingly prepare detailed On-site Emergency Plan for each dumpsite located in their

jurisdiction addressing the following issues:

a)

b)

c)

d)

e)

The onsite emergency plan to cover potential rislks/ emergencies due to fire,

obnoxious flammable emissions, odour, vector borne diseases, rocdents, bird

nuisance, seasonal affects i.e. summer/winter/ monsoon (rainy season) and all other
potential risks at the dumpsites.

The onsite emergency plans to address the worst possible case scenarios preferably

using appropriate risk assessment softwares covering any or all of the potentia!
emergency issues/scenarios cited above.

ne on-site emergency management plan to cover likely affected geographical area

including population, flora & fauna in and around the dumpsites.
The on-site emergency plan to contain detailed remedial measures both hardware
and software based for mitigating various emergency situations, which should finally

be availäble wvith respective control rooms and on-site emergency notice boards.
The Department of Local Government to prepare the on-site & off-site (or update off
site) emergency management plans preferably through an expert agency on the
subject.

The Department of LOcal Government shall implemnent the. following interim
measures on priority tillthe time On-site/Off-site Emergency Plans are prepared and implemented:
a) Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is

being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not to

be disposed at the dumpsite. It is to be further ensured that industrial waste / E-Waste/Lithium

battery is not dumped at the site.Waste that is being unloaded at the site should be examined

visually for potential fire sources fire sources when located, should be neutralized with cover

material immediately. Emergency tipping area to be provicded to set aside from the immediate

working area where incoming loads of material known to be on fire or suspected of being so can

be deposited, inspected and dealt with,Aclequate compacting of waste to be done ta minimize

formation of air or methane pockets which can lead to subsurface fire at site.

b) Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be installed at site so

that area with high methane concentration can be identified and preventive actions be

undertaken. Further, temperature at windrows to be monitored with non-contract infrared
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(hermonmeter(as used for monitoring human body temperalure under COVID circumstances) and
Tecords be maintained for any major deviatons. The temperature is to be in the range f 350C toS90C, Treated leachate water to be spraved on the waste when rise in temperature is observedat the bioremediation site. Suitable mechanism to be in place. Installation of CCTVcameras atthe
site and provision of fencing & frequent patrolling to be clonc for checking unauthorized entry at
dumpsite.

c) Arrangements for fire Extinguishing: Arrangements for adcquate storage of sand/ chemical fire

extinguishing medias such as foam or powder at site to be made to douse fire in case a fire Incident
is reported. Usage of water for dousing fire to be avoided. Isolation and allowing rapid natural

burnout or smothering wvith soil to be done for dousing dumpsite fires. Dedicated fire tenders
(preferalbly chemicalextinguishing media) and adequate fire safety measures are to be deputed,

specifically during summer season when dumpsites fire is more likely to take place. All mobile

equipment or vehicles should be fitted with fire extinguisher and spark arrester.

d) Health & Safety of Workers: Fire protection measures and safety equipment to be provided to al

workers at the site and checked before entry to the dumpsite. Workers to be trained for detection

of fire and necessary action to be taken in case of fire. Periodic training of workers be conducted

in Safe handling of Waste, PPE's, Health & Safety issues etc.

e) Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at

dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

A copy of the said directions was forwarded to all the Municipal Corporations/ Municipal

Councils/Nagar Panchayats of the State vide PPCB letter nos. 1340-1507 dated 14.09.2022, including

Municipal Corporation, Patiala for compliance.

Copies of the letters of PPCB bearing nos. 805 dated 19.07.2022 and 1340-1507 dated 14.09.2022 are

attached as Annexure-'A' & Annexure-'B' respectively.

5. Action taken by PPCB w.r.t. complaint

A news item'was published in "The Tribune" dated 16.04.2023 regarding burning of solid Waste at old

dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of PPCB on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary

Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala. During visit,

solid waste dumped at the site was found burring. Officials of the Municipal Corporation, Patiala

informed that the site was old dumping waste site and the fire occurred due to methane production

from the decomposition of solid waste as well as due to rise in ambient temperature, resulting in fire

in dumped waste.

Municipal Corporation, Patiala was issued notice to issue directions u/s 5 of Environment (Protection)

Act, 1986 for the violation of provisions of Solid Waste Management Rules, 2016 by PPCB letter no.
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S49 dated 19.05.2023 along wilth an opportunity of personal hearing before the Chairnan, PrCa o

905,2023, which was posponcd to 02.06,2023 due to adnninlstratlve reasons.

The personal hearing was held on 08,06.2023, wherein,the represcntative of Municipal Corppralon

Patala intomed that bio-remedllatlon of legucy waste at sald old dump site has been campleted by

about 90 % by M/s Akansha Enterprisos Ltc., Kurnal and romaining waste shall be bio-remediated
within few months. Ho further lnfornod that the sald (lre incldent occurred due to sudden rise in

temperature and generation of rases. However,he Munlclpal Corporation Patiala controlled the said
lire, The representative further informel that Munlcipal Corporalion, Patlala is conducting periodic
mock drills at the dump site and has prevarcd an exit plan in case of cmergency. Herbal sanitizer and

Melathene dust spray is being dong on the garbage to control the smell emanated from the waste at
dump site, Fresh waste generated from varlous households of the city is bcing segregated at 6 no.
Material Recovery Facilities (MREs) of the city for processing and is not being, disposed at said dump
site.

It was decided by the Chairman, PPCB in the hearing that:
The Municipal Corporation, Patiala shall submit comprehensive action plan forbioremediation of remaining legacy waste with timelines, within one month.

1)

2) The MunicipalCorporation, Patiala shall ensure that no such fire incident shall occur in thefuture, otherwise, PPCB shall impose Environment Compensation of suitable amount without any
further opportunity.

The Environmental Engineer, RegionalOffice, Patiala shall verify the contentions made by theMunicipal Corporation, Patiala in its reply as per rules and regulations and submit its concrete

3)

recommendation.

The proceedingsof the said hearing were communicated to the Municipal Corporation, Patiala, a copy
of which is attached as Annexure-'C'.

6. Visit of the Joint Committee constitutcd by Hon'ble NGT:
In compliance of the directions of the Hon'ble NGT in present application no. 0.A. No. 434 of

2023,the Joint Committee comprising of following oficers held a meeting on 22.08.2023 at Patiala to
deliberate upon actions to be talken for compliance of.orders dated 01.08.2023 of the Hlon'ble NGT in
the present case

1) Ms. Sakshi Savwhney, District Magistrate, Patiala
2) Er. Shyam Lal Gupta, Superintending Engineer, Municipal Corporation, Patiala
3) Er. Jatinder Pal Singh, Executive Engincer, Municipal Corporation, Patiala
4) Er. J.P. Meena, Sclentist D, CPCB, Reglonal Office, Chancligarh
5) Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1, Patiala
6) Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB, Regional Office, Patiala
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| was decided by the Joint Committee to make field visits on 24.8.2023 and associate mecomplainant Sh. Davinder Pal Singh during the visit of the Joint Committee to the solid waste dumsite at Patiala.

The Joint Committee then visited the solid waste dump site of Patiala on 24.3.2025
along with complainant Sh. Davinder Pal Singh. The complainant also submitted his grievance in

written to the Joint Committee alleging the same status in the original complaint, a copy of whiCh IS

attached as per Annexure-'D',The Joint Committee made following observations:
1

2.

3

4.

5.

6

7.

8.

9.

10.

The totalarea of the dump site is about 8 acres. Reclamation has been done at twO sites, one

at site-A having area of about 3.5 acres and another site-B having area of about 3 acres.

The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh

waste and 15000 MT legacy waste is dumped at site-B.

Mixed waste was found dumped at site-B.

A trommel system has been installed for recovery of the legay waste. However, the same

was not in operation as the legacy waste lying was in wet condition due to recent floods &

rains in the area.

(i)

Although permanent fire control mechanism has not been provided at the dump site,

however, one fire brigade was found stationed near the dump site for control of fire in case

of any emergency.

(i)

Portable methane gas sensors are being used by MunicipalCorporation, Patiala for detection

of methane gas at the dump site.

ETP for treatment of leachate has been provided, however, it was found non-functional.

Plantation around the dump site was not found adequate.

Fencing around the dump site and gate at entrance point have not been provided.

11

Partial storm water drain has been provided.

7. Statement of Municipal Corporation, Patiala w.r.t. waste generation, waste processed and

legacy waste existing and remediated:

(i)

(iv)

()

The solid waste dump site of Patiala city is located at Sanauri Adda, which is about 40-45

years old and falls which within the limits of Municipal Corporation Patiala.

The total area of dump site is about 8.73 acres, in which originally about 1.76 lakh MT of

legacy waste was there in form of heaps of 7 meters (21 feet) height.

The work of bio-remediation of legacy waste at the dump site was awarded to M/s

Akansha Enterprises Karnal by Municipal Corporation Patiala with a target for completion

of remediation within 24 months.

Rs 6.85 Cr. were to be spent on this remediation project.

About 1.66 lakh MT (95%) of waste has been remediated till date.
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(vi)

(vii)

b)

a)

(vi)

(ix)

(x)

(xi)

(xii)

About 3.5 to 5 acres ofland has been reclaimed uponremediation of legacy waste and a

park has been developed in about 3 acres of this reclaimed land.
hDout 50-60 thousand MT of legacy wastealong with some fresh waste i5 1ying
dump site.

ug tne recent floods in Patiala Cityin July. 2023. about 260 MT per day of waste from
rtlala City, Improvement Trust, colonles devcloped by Patiala Development Autnoy
vagbu ingn Colony, Vikas Vihar, Raniit Napgar, DF Nagar, Malwa Enclave, Aman Vihar,
Career knclave and other colonies located outsicde the Corporation limits was recelved at
this dump site, due to which fresh waste could be seen at the dump site.
buldozers and JCB machines are bcing used to handle the garbage coming at the dump
site.

A nre brigade vehicle has been permanently deployed to avoid any unexpected fire at the
dump site.

5 portable methane detectors are being used for detection of methane gas.
Piezomneter and CCTVcameras have now been installed at the dump site.

Following measures shall be taken by Municipal Corporation, Patiala in a time bound manner for
prevention of fires at its dump site and management of solid waste:

8. Recommendations:

Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and
accordingly prepare detailed On-site Emergency Plan for its dump site addressing the
following issues:

To cover potential risks / emergencies due to fire, obnoxious/ flammable emissions.
odour, vector borne diseases rodents, bird nuisance, seasonal affects i.e. summer /
winter / monsoon (rainy season) and all other potential risks at the dumpsites.
To address the worst possible case scenarios preferably using appropriate risk

assessment softwares covering any or allof the potentialemergency issues/ scenarios

cited above.

To cover likely affected geograplhical area including population, flora & fauna in an

around the dumpsites.

To contain detailed remedial measures both hardware and software based for

mitigating various emergency situations, which should finally be available with

respective control rooms and on-site emergency notice boards.

Municipal Corporation, Patlala shall provide a permanent water hydrant system, which can be

used to douse of the fire at any time in the year.

1294



c)

h)

Municipal Corporation, Patiala shall implement following interim measures till the time onsiteoff-site emergency plans are prepared:

Fresh waste not be disp0sed at the dump site where bio remediation is bein8
undertaken,

Methane gas detectors (on the down side) to be installed at the site so that area with
high methane concentration can be ldentlfied and preventlve actions be undertaken.

Arrangements of fire extinguishers to be made especially in the surnmer seasons.

d) Municipal Corporation, Patiala shall install CCTV cameras at its dunp. site, provide weigh

bridge for proper measurement of waste received at the dump site.

e) MunicipalCorporation, Patiala shall install a permanent gate with one security personnel at

its main entrance to avoid any unauthorizd access to the solid waste site.

MunicipalCorporation, Patiala shall provide fencing all around its dump site to avoid littering

of any waste in any water body.

Municipal Corporation, Patiala, shall increase the plantation area/green belt around its dump

site.

Municipal Corporation, Patiala shall provide piezometers on foü different locations in order

to check the'contamination of groúndwater.

Ms. Saksht Sawhney, District
Magistrate, Patiala

13

Er. J.P. Meena, Scientist D,CPCB,

Regional Office, Chandigarh

Er. Šhyam Lal Gupta,
Superintending Enginèer,

Municipal Corporation, Patiala.

Er. Navtèsh Singla,

Environmcntal Engineer,
PPCB, Patlala

Er. Jatinde Pal Singh,
Excutive Ehgineer, Municipal
Corporation, Patiala

Er. Gurkaran Singh, Assistant
Environmental Engineer, PPCB,

Regional Office, Patiala
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UNJAB

No. ...sa5.
To

Subject:

Ref:

PUNJAB POLLUTION CONTROL Bo

The PrincipalSecretary to Govt. of Punjab,
Department of Local Government,
Chandigarh.

Directions under Sectlon 5 of Environment (Protection) Act, 1986 for
Impiementation of the Solid Waste Management 1Rules, 2016 regarding
Fire Incidents at MSW Dumpsltes.

CP-99/143/2021-UPC-I|-H0-CPCB-HO/1576dated 26.05.2022.

Dated.

Whereas, the Ministry of Environment, Forest & Climate Change has notifiedSolta waste Management Rules on April 08, 2016 which inter-alia state procedures forSolid Waste Management;

And whereas, in accordance with Rule 11/d)of the Rules, it is the duty of theState Urban Development Department to ensure implementation of provisions of theseRules by all local authorities;

And whereas, in accordance with Rule 15(a)of the Solid Waste Management(SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid wasternanagement plan as per state policy and strategy on solid waste management within sixmonths from the date of notification;

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules,2016, the local authorities and Panchayats shall ensure that the operator of a facilityprovides personal protection equiprnent including uniform, fluorescent jacket, hand gloves.raincoats, appropriate foot wear and masks to all workers handling solid waste and thesame are used by the workforce:

And whereas, MsW is being disposed of unscientifically in most cases which
is one of the major causes for public nuisance due to frequent fire incidents, foul odour.generation of leachate and other adverse environmental impacts:

Andwhereas, several fire incidents have been reported recently at Ghazipur
& Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Puniab.

Andwhereas, fire incidents at dumpsites may lead to severe adverse impact
on environrment and related health hazards. People living in and around the dumpsites areIikelyto be affected due to the frequent outbreaks of fire.

And whereas, Hon'ble NGT in OA No. 286 of 2022, in reference to News itempublished in The Indian Express dated 20h April, 2022, titled "7 Charred to death in fire
near Ludhiana dumpsite" has directed CPCB to collect information about garbagedumpsites from all States in respect of atleast Metro cities and issue statutory directions /guidelines for preventing such fires and handling them effectively if they take place,specifying serious consequences ofdelay in dealing with the issue, in violation of bindngrules.

ETSTedT SeG, ngr JB, faT - 147001Vatavaran Bhawan, Nabha Road, Patiala - 147001
Contd...

Phone : Chairman. :0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX)Website:www.ppcb.gov.in | E-Mail : chairmanppcb@yaho0. in msppcb@gmail.com |
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And whercas, as per the information available in the Board, there are total
143 dupsites in the state of Punjab.

Ànd whereas, as per Guidelines for Disposal of Legacy Waste (0ld Municipal
Solid Waste) issued by CPCB, it is important to carry out comprehensive risk assessment
and develop onsite emergency plan which should be kept handy prior to cornmencernent
of dumpsite bio-remediation & bio-nmining;

And whereas, the Board had issued following directions vide letter iNo

EPA/21/543 date 01.03.2021 to the Department of Local Government, Punjab regarding
bio-nining of Legacy Waste to submit action taken report within 15 days:

1. The Department of Local Government shall provide complete list of legacy waste
dumpsites in the State as per format enclosed to the Board.

2. The Department of Local Government shall ensure that necessary action for bio-mining
and bio-remediation of these dumpsites is done by the concerned local authorities in

compliance with provisions of Solid Waste Management Rules, 2016.
3. The Department of Local Government shall ensure that concerned local authorities

engaged in the bio-mining process of legacy waste shall follow procedures as per CPCB

Guidelines for disposal of legacy waste with specific compliance to the following points:
i. Analysis of various screened fraction materials i.e. RDE, fine earth/bio earth etc.

prior to its disposal/utilization.
i. Preparation of plan for utilization/disposal of screened fractions.

ii. Adequate provisions for leachate treatment.
iv. Maintenance of records/documents for disposal/utilization of the RDFS or fine earth

and other materials.
4. The Department of Local Government shallensure that the local bodies prepare time

trgeted action plan for bio-mining/bio-remediation of these dumpsites in compliance
with points listed above. The timelines as specified in Solid Waste Management Rules.
2016 and Hon'ble NGT Directions on the matter are to be adhered to for remediation of
these sites.

5. The Department of Local Government shall ensure that no fresh waste is disposed at

these dumpsites and local authorities make proper arrangement for management of
fresh solid waste.

6. The Department of Local Government shall ensure that atleast one legacy waste
dumpsite is remediated in the State, which can be considered as model for compliance
for other legacy waste dumpsites in non-attainment cities (NAC).

And whereas, the action taken report with respect to above mentioned
directions has not been received fram the Department of LocalGovernment. till now.

And whereas, Hon'ble NGT in its Order dated April 22, 2022 in OA No
288/2022 regarding News itern published in the Time of India dated April 22, ttled "Delhe

Another long-drawn effort todouse fire at Ghazipur landfill'" has stated that dumpste may

be considered as isolated and vulnerable site which require On-site and 0ff site ite and

other disaster management plans,
Contd

1:
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And whereas, CPCB made the following observations based on inspected
various dumpsites, where bioremcdiation of legacy waste is being carried out;

ii

IV.

vi.
viii.

IX.

3

pUNJAB POLLUIHU! EONTE0L Bo

solidwaste continued to be dumpgd at these dumpsites.
Fire incidents have been reportod at locations where fresh waste is being durnped.Inaccessible slojpes of garbage were observed
NO Standard operating plan in place for prevention and management of reshdumpsite fires.
Cause of fire incident reported is excess release of Methane (CH4) gas due to3nIerobic decomposition of the bio-degradable organic waste, hign temperatureand dry atmospheric conditions.

Police patrolling the site not observed.

Partial fencing with barbed wire provided at the boundary observed.
No fire tender observed at site.
Anti-Smog Gun have been installed which were not found in use;

And whereas, CPCB vide letter No. CP-99/143/2021-UPC-II-H0-CPCBHO/1576 dated 26.05.2022 has issued Directions to the Punjab Pollution Conirol Boardunder Section 5 of Environment (Protection) Act, 1986 for implementation of the Solid
Waste Management Rules, 2016 w.r.t. fire incidents at solid waste dumpsites.And whereas, Ministry of Environment & Forest, Govt. of India vice
notification S.0. 327(E)of 10.04.2001 has delegated powers vested under secticn 5 of the
Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, State Pollution Contral
Boards/ Committee to issue directions to any industry or any local or other authority for
the violation of the standards and rules reiating to Municipal Solid Waste notified undertheEnvironment (Protection) Act, 1986.

Now, the Chairman, Punjab Pollution ControlBoard in exercise of the powers
delegated upon him by the Ministry of Environment, Forests and Climate Change, Govt. of
India. New Delhi, issues the following directions u/s 5 of Environment (Protection) Act.
1986:
1) The Department of Local Government shall provide updated information w.r.t

Directions dated 01.03.2021 issued by the Board regarding biomining issued to
Department of Local Government. It is to be ensured that updated information w.r.t at
least all Metro cities is provided in accordance with Hon'ble NGT Directions.

2) The Departrnent of Local Government to conduct comprehensive risk assessment
studies and accordingly prepare detailed On-site Emergency Plan for each dumpsite
located in their jurisdiction addressing the following issues:a. The onsite ermergency

plan to cover potential risks emergencies due to fire,
obnoxious / flammable emissions, odour, vector borne diseases, rodents, bird
nuisance, seasonal affects i.e. 5ummer /winter monsoon rainy season) and all
other potential risks at the dumpsites.b. The onsite ernergencY plans t0 address the worst possible case scenarios preterabiy
using appropriate risk assessment softwares covering any or al! of the potentiai
emergency issues/ scenarios cited above.

Contd...
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C. The on-site emergency nmanagement plan to cover likely affected geographical arca

including population, flora & fauna in and around the dumpsites.
d. The on-site emergency plan to contain dotailed remedial measures both hardware

and software based for mitigating varlous emergency situations, which should

finally be available with respective control rooms and on-site emergency notice

boards.
3) The Department of Local Government to prepare the on-site & off-site (or update olf

site) emergency management plans preferably through an expert agency on the

subject.
4) The Department of Local Government shall implement the following interim measures

on priority til the time On-site/Off-site Emergency Plans are prepared and

implemented:
a. Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio

remediation is being undertaken. Organic waste from slaughter house, fish market

etc., industrial waste not to be disposed at the dumpsite. It is to be further ensured

that industrial waste / E-Waste / Lithium battery is not dumped at the site. Waste

that is being unloaded at the site should be examined visually for potential fire

Sources fire SOurces when located, should be neutralized with cover material

immediately. Emergency tipping area to be provided to set aside from the

immediate working area where incoming loads of material known to be on fire or

suspected of being so can be deposited, inspected and dealt with. Adequate

compacting of waste to be done to minimize formation of air or methane pockets

which can lead to subsurface fire at site.

b. Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be

installed at site so that areawith high methane concentration can be identified and

preventive actions be undertaken. Further, temperature at windrows to be

monitored with non-contract infrared thermometer (as used for monitoring human
body temperature under CoviD circumstances) and records be maintained for any

major deviations. The temperature is to be in the range of 35oC to 59oC. Treated
leachate /water to be sprayed on the waste when rise in temperature is observed at

the bioremediation site. Suitable mechanism to be in place. Installation of CCTV

cameras at the site and provision of fencing & frequent patrolling to be done for

checking unauthorized entry at dumpsite.

C Arrangements for flre Extlnguishing: Arrangements for adequate storage of sand /
chemical fire extinguishing medias such as foan or powder at site to be made to

douse fire in case a fire incident is reported. Usage ofwater for dousing fire to be
avoided. Isolation and allowing rapld natural burnout or smothering with soil to be
done for dousing dumpsite fires. Dedicated fire tenders (preferably chemical
extinguishing media) and adequate fire safety measures are to be deputed,
specifically during sumner season when dumpsites fire is more likely to take place
All mobile equipment or vehicles should be litted with fire extinguisther and spark

arrester.
Contá
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d. Health & Safety of Workers: Firc protection measures and safety equipment to be provided

te ali workersat tie site and cherked hefore cntry to the dumpsite. Workers to be traned
ueiecion ot fire and necossarv action to be taken in case of fire. Periodic training t

Werkers be conducted in Safc handiing ofWastc, PPE's, Health & Safety issues etc.
Mock Drills & safety audits: Periodie nock drills to be conducted to prevent fire accidents
at aumpsites, Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

The Department of Local Government is hereby directed to submit actiorn takern

report vithin 10 days for Action Point listed at No. 5 above. Action taken report for Point No. 1

to 4 to be provided within 20days of receipt of these Directions.

Endst.No. o

PUNJAB POLLUICN GUNIKUL E

Endst.No.

Acopy cí above is forwarded to the Member Secretary, Central Pollution Control
Soard, Parivesh Bhawan, East Arjun Nagar, Delhi-110032 w.r.t. to letter ng. CP-99/143/2021
UPC-II-HO-CPCB-HO/1576 dated 26.05.2022, for information please.

Endst.No. o34

(Prof. (Dr.) Adarsh Pai Vig)

b Chairman

action:

Dated Iqhie

(Prof. (Dr.) Adarsh Pal Vig)
Chairman

A Copy of above is forwarded to the Secretary to Government of Puniab,
Department of Science, Technology & Environment, Chandigarh, for information please.

Dated 22

S (Prof. (Dr.) Adarsh Pai Vig)
Chairman
Dated Içh22

A copy of above is forwarded to the following for information and necessary

.1) The Chief Environmental Engineer, Punjab Pollution Control Board,
Patiala/Ludhiana/Jalandhar & Bathinda.

2) The Seior Environmental Engineer, Punjab Pollution Control Board, Zonal Ofice, Jalandhar,

Bathinda, Amritsar, Patiala-1/2, & Ludhiana-1/2.
3) The Environmental Engineer, Punjab Pollutlon Control Board, Regional Ofice, Pat:ala

Sangrur, Bataia, Amritsar, Hoshiarpur, Bathinda, Faridkot, Mohali, Roper, Fatehgarh Sahib,

Jalandhar-i/1l and Ludhiana-/11/#/IV, with a request to coordinate with the concerned
authority for ensuring compliance ot the directions.

(Prof. (Dr.) AdarshPal Vig)

Chalrman
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1"UNJAl

Re:

Phonc No, 0175-2215002, 2215793
Fax

: 0175 - 220 2672, PDX: 0175- 2227925,

Subject:

S (HQ-3)/2022/...So- 59

2

PUNJAB POLLUTIONCONTROL BOARD

L.

VatavaronBhawan, Nabha Road, Patlala - 147 001

Endst

1353- |Sog
legd

act:on please:

The Conmissloner,
Municipal Corporatlon (as per lst)

The Executive Offliccr,

Municipal Council /Nagar Panchayat (as per llst)

It is intimated that Central Pollution Control Board (CPCB) vide its letter dated

26/5/2022 has issued directions u/s 5 of Environment (Protection) Act, 1986 for implementation

of the Solid Wastc Managcment Rules, 2016 regarding fire incidents at MSW dump sites (Cogy

enclosed). Accordingly, the Deptt. of Local Government was directed vide Board' letter dated

19/7/2022 (copy enclosed) to ensure the compliance of the said directions and submit the Action

taken report.

DA-As above

It is further intimated that the matter is being reviewed by Hon'ole NGT in 0.A.

no. 286 of 2022 titled as "News item published in the Indian Express dated 20h April, 2022 titied

"7 Charred to death in fire near Ludhiana dumpsite" and Action taken report in the Subject matter

has been sought vide order dated 25/7/2022 (copy enclosed).

DA/- As above (Through e-mail).

Directions u/s 5 of the Environment (Protection) Act, 1986 for
implemcntation of the Solid Waste Management Rules, 2016 regarding
fire incidents at MSW dumpsites.

You are, therefore, reqUCsted to take necessary action and ensure the meticuious

conpliance of the sald directions.

Email- sceha3D gmall,com
Web: wv.pycb.gov.ln

CP-99/143/2021-UPC-II-H0-CPCB-HO/ 1576 dated 26/5/2022 and
PPCB letter no. 805 datcd 19/7/2022.

Dated...42

no..So-4 Through e-mail

(HQ-3/3)
for Chairman

Environmental EnbY2

Dated..Lal22

A copy of the above is forwarded to the folloWings for information and necessary

The Chief Environmental Engineer, Punjab Pollution Control Board, Jalandhar / Ludhiana

/Amritsar & Patiala.
The Senior Environtnental Engincer, Punjab Pollution Control Board, Zonal Oifice, Patuala

!/I!/ Jalandhar / Ludhiana-l / |l |Amritsar & Patiala.

The EnvitOnnental Engneer, Punjab Polluion Control Board, Regonal offe, Patiaa!

Sangrur / Hoshierpur / Batrinda 1 Faridkot / Jalandhar-! / II/Ludhuana-l / l H/ V
i

fatehgarh Sahib/Batala / Mohai f Amritsar & Ropat

Environnneiital Engieer(HQ-3/3)
for Chairnan
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To

Phone no. 0175-2301182

Subject:

1.

b.

Following were present:

2

PUNSAN

From the PPCB side:

3

4

The Commissioner,
Municipal Corporation,

1.

Patiala.

2.

REGISTERED

Er. G.s. Majithia, Member Secretary,

From the Industry's side:

Er. Sandeep Bahl, Chief Environmental Engineer (P)

Proceedings of the personal hearing given on 08/06/2023 by the Chairman of

the Board to M/s Commissioner, Municipal Corporation, Patiala w.r.t Notice to
issue directions u/s 5 E(P)Act, 1986 for violations of thc provisions of Solid Waste
Management Rules, 2016.

Er. Lavneet Kumar, Senior Environmental Engineer (ZP-1)
Er. Garima Garg, Asstt. Environmental Engineer, RO, Patiala

..fri..

,0-maif: ppcbsee_zp10yahoo.cu

LiFE

Sh. Naman Markan, Joint Commissioner, Municipal Corpcration, Patiala

Lifoctyie for
Environrient

27/9/23

Sh. Rajinder Chopra, Superintending Engineer, Municipal Corporation, Patiala
Sh. Harvinder Singh, Sanitary Inspector, iunicipal Corporaticn, Patiala

Asstt. Environmental Engineer, Regional Office, Patiala bring out the notice thatthe timelines for compliance of various activities laid down in Solid Waste Management Rules,2016, as well as extended times fixed by the Hon'ble National Green Tribunal have already lapsed.
In O.A No. 606 of 2018 titled as "Compliance of Municipal Solid WasteManagenent Rules, 2016" came up for hearing before the Hon'ble National Green Tribunal on

10.0i.2020, wherein the Hon'ble National Green Tribunal issued certain directions, the relevantpart oi which is as under:
In view of the fact that most of the statutory timelines have expired and directions of theHon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules,
2016 remain unexecuted, compensation scale is hereby laid down for continued failureafter 31.03.2020. The compliance of the Rules requires taking of several steps mentioned
inRule 22 from Serial No. 1 to 10 (mentioncd in para 12 above). Any such continued failurewil! result in liability of every Local Body to pay compensation at the rate of Rs. 10 iakh per
month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body
from 01.04.2020 tillcompliance. If the Local Bodies are unable to bear financial burden, theiability will be oí the State Governinents with liberty to take remedial action against the
erring iccal Bodies. Apart from compeusation adverse entries m:st be made in the ACRS
of the CEO of the said Local Bodies and orher senior funciionaries in Department of Urban
Development etc. who are responsible for compliance of order of this Tribunai.
Legacy vwaste renediation was to 'commence' frOm 01.11.2019 in terms oforder of this
Tribunal dated 17.07.2019 in O.A. No, 519/2019 para 2853 even though statutory timeline
for 'completing' the said step is till 07.04.2021 (as per serial no. 11 in Rule 22), which
directioD remains unexeculed at most of tihe places. Continued faiiure ofevery Local Bodyon the subject ol commencing the work of lesgacy waste sites remediation from 01.04.2020
tillcompliance will result in liability to pay compensation at the rate of Rs. 10 lakh per
month per Local Body for population of alove 10 lakhs, Rs. 5 lakh per raonth per Local Body
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Bady.
If the LOcal Bodies ate unable to bear financia! burden, the hability wil be of the State
Governments with liberty to take remedial action against the erring Local Bodie. Apart
fron compensation,adverse entries must be made in the ACRs of the CEO of the said Loca!
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Bodies and other scnior functionaries in Department of Urban Development etc. who are
responsible for compliance of ordcr of this Tribunal.

CPCB vide its letter no. 1576 dated 26.05.2022 has issued directions u/s 5 of
Environment (Protection) Act, 1986 for implementation of Solid Waste Management Rules, 2016
w.r.t. fire incidents at Municipal Solid Waste dump sites to the State Pollution Control Boards,
which was forwarded to the Department of Local Govt. vide Board's letter no. 805 dated
19.07.2022 to ensure compliance of said directions and to submit the action taken report.

The said directions issued are reproduced as under:

1. The Department of Local Government shall provide updated information w.r.t Directions
dated 01.03.2021 issued by the Board regarding bio-mining issued to Department of Local

Government. It is to be ensured that updated information w.r.t at least all Metro cities is

provided in accordance with Hon'ble NGT Dircctions.

2. The Department of Local Government to conduct comprehensive risk assessment studies and
accordingly prepare detailed On-site Emergency Plan for each dumpsite located in their
jurisdiction addressing the following issues:

a) The onsite emergency plan to cover potential risks/ emergencies due to fire, obnoxioUs
flammalble emissions, odour, vector borne diseases, rodents, bird nuisance, seasonal
affects i.e. summer/winter / monsoon (rainy season) and all other potential risks at the
dumpsites.

b) The onsite emergency plans to address the worst possible case scenarios preferably
using appropriate risk assessment softwares covering any or all of the potential
emergency issues/scenarios cited above.

The on-site emergency management plan to cover likely affected geographical area
includingpopulation, flora & fauna in and around the dumpsites.

d) The on-site emergency plan to contain detailed remedial measures both hardware and
software based for mitigating various emergency situations, which should finally be
available with respective control rooms and on-site emergency notice boards.

f)

e) The Department of Local Government to prepare the on-site & off-site (or updaie off
site) emergency management plans preferably through an expert agency on the subject.

The Department of Local Government shall implement the following interimn measures
on priority till the time On-site/Off-site Emergency Plans are prepared and
implemented:

3. Disposalof Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is

being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not
to be disposed at the dumpsite. It is to be further ensured that industrial waste/ E

Waste/Lithium battery is not dumped at the site. Waste that is being unloaded at the site
should be examined visually for potential fire sources fire sources when located, should be

neutralized with cover material immediately. Emergency tipping area to be provided to set
aside from the immediate working area where incoming loads of material known to be on

fire or suspected of being so can be deposited, inspected and dealt with. Adequate
compacting of waste to be done to minimize formation of air or methane pockets which can

lead to subsurface fire at site.

4. Monitoring at durnpsites: Methane Gas Detectors (on downwind side) to be installed at site
so that areawith high methane concentration can be identified and preventive actions be
undertaken. Further, temperature at windrows to be monitored with non-contract intrared
therrnometer (as used for monitoring human body temperature under COVID circumstances)
and records be maintained for any major deviations. The temperature is ta be in the range of

350Cto 590C. Treated leachate /water to be sprayed on the waste when rise in temperature
is observed at the bioremediation site. Suitable mechanism to be in place. Installation of CCTV

cameras at the site and provision of fencing & frequent patrolling to be done for checking
unauthorized entry at dumpsite

5. Arrangements for fire Extinguishing: Arrangements for adequate stor age of sand/ chemical
fire extinguishing medias such as foan or powder at site to be made to douse fire in case a

fire incident is reported. Usage of waler for dousing fire to be avoided. lsolation and allowing
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Tapid natural burnout or smothering with soil to be done for dousing dumpsite fires.

Dedicated fire tenders (preferably chemical cxtinguishing media) and adequate fire satety

measures are to be deputed, specifically during sunner season when dumpsites tire is More

likely to take place. Allmobile equipment or vehicles should be fitted with fire extinguisher

and spark arrester.

b. Health & Safety of Workers: Fire protoction measures and safety cquipment to beprovided

to all workers at the site and clheclkod belore cntryto the dumpsite. Workers to be trained

TOr detection of fire and necessary action to be taken in Case of firc. Periodic training of

workers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc.

7. Mock Drills & safety audits: Periodic mock clrills to be conducted to prevent fire accidents at

dumpsites. Quarterly, Fire Safety and Hazardous Enissions Audits to be conducted.

The Department of LocalGovernment were directed to submit action taken report

within 10 days for Action Point listed at No. 6 ab0ve, Aclion taken report for Point No. 1 to 5 to

be provided within 20 days of receipt of these Directions.
Allthe Commissioners of Munlcipal Corporations/Executive Officers, Municipal

Council/Nagar Panchayat ofthe State were informed about the above directions vide Boards

letter no. 1340-1507 dated 14.09.2022 and were requested to subnit compliance.
No action taken report/reply w.r.t. above directions issued u/s 5 of Environment

(Protection) Act, 1936 for implementation of Solid Waste Management Rules, 2016 w.r.t. fire
incident at Municipal Soiid Waste dump sites has been received from MunicipalCorporation,
Patiala till date.

A news item was published in The Tribune" dated 16.04.2023 regarding burning
of solid Waste at old dump site near ChotiNaddi, Sanouri Adda, Patiala.

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjegv
Kumar, Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipai
Corporation, Patiala. During visit, solid waste dumped at the site was found burning. The
Municipal Corporation, Patiala officials informed that the site was old dumping waste site and
the fire occurred due to methane production from the decomposition of said waste as well as

due to rise in ambient temperature, resulting in occurrence of fire naturally on dumped waste.
It has now been proposed to initiate action against the Municipal Corporatign,

Patiala u/s 5 of Environment (Protection) Act, 1986 for the violation of provisions of Solid Waste
Managenent Rules, 2016. Accordingly, notice to issue directions was issued vide Board's letter
no. 3749 dated 19.05.2023 alongwith an opportunity to show cause in person before the
Chairman of the Board on 29.05.2023, which has been postponed to 02.06.2023.

On 02.06.2023, no officer/official from the M.C., Patiala looking after the solid
waste management appeared before the Competent Authority, as such, the Chairman ofthe
Boarddecided that MunicipalCorporation, Patiala shall be given another opportunity of personal
hearing on 08.06.2023 and nodal officer of Municipal Corporation, Patiala responsible for

compience of Solid Waste Management Rules, 2016 shall attend the hearing on 0S.06.2023 at
11.30 AM before the Chairman of the Board.

The representative of M.C., Patiala informed that bioremediation of legacy waste at
said old durnp site has lbeen 90% completed by M/s Akansha Enterprises Ltd. and remaining
waste shall be bio rernediated within few nonths. He further informed that the said fire incident
occurred due to sudden rise in temperature and generation of gases,however, the Municipal
Corporation Patiala has controlled the sid fire Further, the MC" is conducting periodic mock
drills at the dunp site anu prepared an exit plan in case ofeergency. Further, herbal sanitiZer

and maiathne dust spray is also being sptayed on the garbage to control the smell emanated
from the waste at durnp site. It is furtlier informed that fresh waste generated from various
house hold of the city i; Sent to 6 no. MRES of tie city for processing ond is not being dispose at
said dusup site. They have submitled writien ieply in this regard.

After hearing the officers of the Board and the representative ofthe project, theCharmanof the Board decided as under:
1) The MCP shall submit comprehensive 3ction plan for bioreinediation of remaining legacy

waste with timelines, within one month.
2) The MCP shall enSure that no such ire incident shallocCur In the future, otherwise, the

8oard shall imposed Environment Conpensation of suitable amount without any further
opportunity.
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3) The Environmental Engineer, Regional Office, Patiala shall verify the contentíons made by

the industry in its reply as per rules and regulations and submit its concrete
recommendation within 15-days.

4) Further acticn willbe taken after rcceipt of fepor

You are, therefore, requstot o comply with the aforesaid decisions of the

personal hearing well within the prescribed time period.

Endst. no.

tof report from Regional Office.

6422

Environmental Engineer
for & on behalf of the

Punjab Pollution Control Board

Dated.

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Patiala. It is requested to verify the compliance made by the
industry and shallsubmit further report and recommendations well within the prescribed time
period.

for & on behalf of tha
Punjab Pollution Control Board
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List,of MRF Centers

1) SANOURIADD'A NEAR REHRIMARKET.
2) BISHANNAGAR NEARCHOTTI NADI
3) JHILL

4) NEAR GOVT PRESS SRHID. ROAD

5) 21 NO PHATAK.

6) FOCAL POINT NEAR SKENGNEER TILE EACTORY.

REMEDATION PLANT PROJECT SANoURI ADDA DUMPGHORI GATE DATE OF AGREEMENT
2020 RS-6:80 CRORES STILL NOTIFUNCTIONAL WHICH WAS SET UP TOCLEAR THEIDUNMP SITE
WASTE T MAY BE LOOKED INTO AND MAKE IT PART OF REPORT BEING SUBMITTED TO
NATIONAL GREEN TRIBUNAL ( NGT).

YEAR 2023 JANURARY 25 PEOPLE ALLOTED AT DC RATES TO RUN 6 MRF CENTERS AND HOTELS
/ MARRIGE PALACES / RESTURANTS WERE ALLOTED PITS IN MRF CENTRES NEARBY FOR

DISPOSAL OF WASTE IN MRF (GENTRES BUT THERE HAS BEEN NO COMPLIANCE TILL (DATE NOR
THE CONCERNED AUTHORITIES TOOK ANY ACTION AGAINST IT FOR NON COMPILANCE. ONLY
WHEN SWATCH BHRAT STARTS WE SHOW THAT THESE MRF CENTRES ARE WORKING. IF
THESE MRFCENTRES WORKPROPERLY THERESHOULD BE NO WASTE BEINGG TRANSFERRED TO
THE DUMPSITE.

Annee

HARI BHARY SCHEME IS NOT COMPLIANG AS PER TERMS OF AGREEMENTWITH MUNICIPAL
CORPORATION PATIALAWTH REGAED TOSAGRIGATION OF WET AND DRY WASTE. NOR THE
ALLOTED COMPANY ZONTA S,PER AGREEMENT FOR SHIFTING WÄSTE OF THE GITÝ TO THE
DUMP SITEÁS PER NORMS FULFILLING THEIR JOB. TOTAL CONNIVANCE IS LEADING TO
ENVIORMENTAL DISASTER WITH CONNIVANCE FOR MUTUAL BENEFITS OF ÖFFICIALS. THIS
MATTER NEEDS TO BE LOOKED INTO SERIOUSLYAS T WOULD EFFECT ALL THÊ PRESEND AS
WELL ASFÜTUREGENERATONS

AND ALSO CHECK THE LOG BOOK OF MONITORING THE PEZO METER OR ANY OTHER DEVICE
INSTALLED F ANÝ BY MUNIGIPAL CORPORAEION PATIALA TO MONITORIF THISDUMP SITE IS
POLLUTING THE GROUND WATER,

THE BIGGEST QUESTION HERE IS THAT IF MUNICIPAL, CORPORATION CAN CHALLAN PEOPLE
FOR VIOLATION OF NORMS WHO WILL CHALLAN THE MUNICIPAL CORPORATION FOR
VIOLATION OF NORIMS,

A
ATTACHED:COPY OF OTHER NEWS PAPERS NEWS ARTIGLESOF CHALLS IsSUED EY MUNICIPAL

GORPORATION,PATIALA.

DAVINDER PAL SINGH,H.No94 NEW OFFICERS COLONY, PATIALA(PB)

M:9316433434
COPY TO NGT FOR REFERENCE ORDER NO. 434/2023DAVINDER PAL SINGH VS STATE OF

PUNJAB.

DATED:24/08/2023 AND PRESENTAT THE LOCATION AS PERDC PATIALA LETTER 767/LBC-4.
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Garbagebuningcontinuesunabated
TRIBUNE NEWS SEnVICH

DATZALA, DECOMDiRi4
Amidrising pollution levels
due to thcburning ofpaddy
stratw and garlage in tlhe
open, thc Municipal Corpo
ration has falled to curb
burning of waste at the
dumping Bround near

Sanauri Adda,
The garbage cleured from

the original dunping site
adjacent to SanauriAdda is
now being dumpd adja-
cont to.Chhoti Nadi.

MC oiicials said te
ofice lacked enouglhmate
ial recovery facility
(MRE}centresto segregate
the waste collected. îrom
the city. An gfficial said,

MClacks cnoughmaterial pcory facltycntres to sogregato wasta.

Harbute collectors are
dunping waste adjacent to
Chhoi Nadi,"

We sresbouttoComplete
the bioremediation proj
ect. Orly unauthorised and others.

Thegarbage is burned at
times and the smoke it
emahates makes it worse
for the residents of' nearby
colonies of Arain Majra,

Ghalori Gate, Sanjay
Colony, Tej Bagh Cölony

DHASDGRHTt Th,, 15 December 2022

PATIALA NVEMñn75
Afiet hë üty Termained
SnEuliai in sinog ue to the
burnng of CUDreSidue.burst
ing oi îegackef and othër
reasons.theMuniCipal Corpo
atign MC) has DoW slasted
issuing challans for buning
Vwaste in pen The violation
has therwise Temáined
uncheckd in the past.

A MÇ eam today issued a
challan to e resident near
Kuma Sabha Schoo] on the
Pajpura road where he was
found buring waste in an
openpiol
An offcial said burning of

2ny kind of vyastein open jsa
violation of norrms. "Anyone
found burring waste can be

PAIYAA https://epaper tribunindia.com/c/71139632

lchallanedforbuingwaste inopen

A resident said, "The
gurbage at the site is
burned deliberately. The
waste at the Sanauri Adda
dump sitewas earlier burnt
in the same way. MC offi

cials have failed tokcep the
blatant violalionin check."

MCCommissioner Aaditya
Uppal said he would get the
matter checked.

A resident was found buming waste In an open plot on the
Rejpura road, 1RUUNC PIOTO

iSsucd a challanus per sanila
tion byiuws. In case thofine is
nol paid, the malter can be
sent to fhe local cOurt forclis-
posal"he ofcialzaid,

MC Cummissioner Aditya
Uppal said, Theteamvisitecd

the area nearKumar Sbha
Schoal and tne! the näv
ual orbuming wast:, nchuc
ing+lectreity swles." lesad
the NIC will cuanue tetns
challans lar such viulzstkn
the luture ai wel., -TNS
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1115/23. 1013 P4 Yat:oo Maá - Action tavt, Report ct thgJontCmittea, i contara cf Hestes figtra g ifmy

ction taken Report oftheJoint Committee, in compliance of Hon'ble Natiornal Grer
iribunal (NGT) orders dated 01.08.2023 in O.A, No. 434/2023 titied as Davínder Da 3iaVs State of Punjab.

Ftom. Y.a.h.o.o(eero_patiala@yahoo.corm)

judicial-ngt@gov.in

msppcb@grnail.com;, sloppcbpta @gmail.com; ppcbsee_zp1yahoo.com
ste Friday, October 13, 2023 at 10:08 AM GIMT+5:30

spected Sir/Madarn

ii reíerence to subject cited rnatter, olease find enciosedlzttached hereith Acion Taer Reprt (in Searcalle0CR)of the Joini Committee, in compliance of Hon'ble National Green Triunal (NGT,orders dated G1.1% Z02is
O.A. 434/2023 titied as Davinder Pal Singh Vs State Of Purjab.

vironmentalEnginccr
ForMe:ber Scuretary
uniab Poilution ('ontrol Board.
Putia: (Punjah )

viionentaiEngnecr
I'unab Pollution Cuntrol Board.
i'a! Offtc:. atiaia

act:cr iaker Report.pdí
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REFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

08.11.2023.

Respectfully Showeth

Original Application No. 434 of 2023

Davinder Pal Singh

Versus

State of Punjab & Ors.

Applicant(s)

Reply of Er. Rohit Singla, Environmental Engineer on behalf of

Member Secretary, Punjab Pollution Control Board in compliance of order dated

Respondent(s)

1) Briefly stated, Sh. Davinder Pal Singh, resident of Patiala has filed a

complaint alleging that the Municipal Corporation, Patiala is violating the

Solid Waste Management Rules, 2016 and orders passed by Hon'ble

Tribunal with regard to the ban on burning of waste in open places and bulk

waste burning in landíill sites in Patiala city. It is further alleged that regular

fires at the garbage dump site near Chotti Nadi in Patiala are causing

nuisance in the nearby area. The complaint was treated Original Application

No. 434 of 2023 by the Hon'ble National Green Tribunal.

2) The Hon'ble Tribunal vide orders dated 01.08.2023, constituted a Joint

Committee comprising of Central Pollution Control Board (CPCB), Punjab

Pollution Control Board (PPCB), District Magistrate, Patiala and

representative of Commissioner, MunicipalCorporation, Patiala to verify the

factual position and take remedial measures. Factual and action taken report

was sought from the Joint Committee. Punjab Pollution Control Board was

designated as nodai agency by the Hon'ble Tribunal.
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3) That in compliance to the orders dated 01.08.2023 of the Hon'ble National

Sreen Tribunal, the Joint Committee comprising of following officers visited

the site on 24.08.2023 along with Sh. Davinder Pal Singh applicant.

i.

i.

iv.

-2

V.

Ms. SakshiSawhney, District Magistrate, Patiala

Er. Shyam Lal Gupta, Superintending Engineer, Municipal

Corporation, Patlala

Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation,

Patiala

Er. J.P. Meena, Scientist D, CPCB, Regional Office, Chandigarh

Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1,

Patiala

vì. Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB,

Regional Office, Patiala.

The Joint Committee submitted its report to the Hon'ble Tribunal on

12.10.2023 through email dated 05.11.2023. A copy of theJoint Committee report

is enclosed as Annexure-A for kind perusal.

4) That the action taken by Punjab Pollution Control Board against Municipal

Corporation, Patiala for improper handling, management and disposal of

solid waste was highlighted in para no. 4 & 5 of the Joint Committee report

and the same is reproduced below for kind perusal:

"4. Action taken by PPCB:

i) In view of the directions of the Hon'ble National Green Tribunal

in O.A. No. 606 of2022, environment compensation amounting
to Rs. 21 lacs (for a period from 01.07.2020 till28.02.2022) has

been imposed upon Municipal Coporation, Patiala tor non

compliance of Solid Waste Management Rules, 2016 and

legacy waste remediation, out of which Rs. 9.0 lacs has been

deposited by the State Government on behalf Municipal

Corporation, Patiala.

ii) The directions dated 26.05.2022 issued by CPCB were

forwarded to the Department of Local Govt., Government of

Punjab by PPCB latter no. 805 dated 19.07.2022 to ensure

compliance of said directlons. The said directions are

reproduced as under:

1. The Department of Local Govenment shall provide
updated information w.r.t directions dated 01.03.2021
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issued by PPCB regarding bio-mining issued to it. It is to

be ensured that updated information w.r.t at least all

Metro cities is provided in accordance with Hon'ble NGT

Directions.

2. The Department of Local Government to conduct

comprehensive risk assessment studies and accordingly

prepare detailed On-site Emergency Plan for each

dumpsite located in their jurisdiction addressing the

following issues:

a) The onsite emergency plan to cover potential risks/

emergencies due to fire, obnoxious lammable
emissions, odour, vector borne diseases, rodents, bird

nuisance, seasonal affects ie. summer / winter /
monsoon (rainy season) and all other potential risks at
the dumpsites.

b)

c)

d)

e

The onsite emergency plans to address the worst
possible case scenarios preferably using appropriate
risk assessment softwares covering any or all of the
potential emergency issues/scenarios cited above.

The on-site emergency management plan to cover
likely affected geographical area including population,
flora & fauna in and around the dumpsites.

The on-site emergency plan to contain detailed
remedial measures both hardware and software based
for mitigating various emergency situations, which
should finally be available with respective control
rooms and on-site emergency notice boards.

The Department of Local Government to prepare the
on-site & off-site (or update off- site) emergency
management plans preferably through an expert
agency on the subject.

The Department of Local Government shall implement
the following interim measures on prioity till the time On-site/Off
site Emergency Plans are prepared and implemented:

a) Disposal of Waste: Fresh waste not to be disposed
at the dumpsite where bio- remediation is being
undertaken. Organic waste from slaughter house,
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fish market eto.,industrial waste not to be disposed

at the dumpsite. It is to be further ensured thet

industrial waste / E-Waste/Lithium battery Is not

dumped at the site. VWasle that ls belng unloaded at

the site should be examined visually for potential

fire souces firo sources when localed, should be

neutralized with cover materlal Immediately.

Emergency tipping area to be provided to sel aside

from the immediate working area where incoming

loads of material known to be on fire or suspected

of being so can be deposlted, inspected and dealt

with. Adequate compacting of waste to be done to

minimize formation of air or methane pockets which

can lead to subsurface fire at site.

b) Monitoring at dumpsites: Methane Gas Detectors

(on downwind side) to be installed at site so that

area with high methane concentration can be

identified and preventive actions be undertaken.

Further, temperature at windrows to be monitored

with non-contract infrared thermometer (as used for

monitoring human body temperature under COVID

circumstances) and records be maintained for any

major deviations. The temperature is to be in the

range of 350C to 590C. Treated leachate water to

be sprayed on the waste when rise in temperature

is observed at the bioremediation site. Suitable

mechanism to be in place. Installation of CCTV

cameras at the site and provision of fencing &

frequent patroling to be done for checking

unauthorized entry at dumpsite.

c) Arrangements for fire Extinguishing: Arrangements

for adequate storage of sand/ chemical fire

extinguishing medias such as foam or powder at

site to be made to douse fire in case a fire Incident

s reported. Usage of water for dousing fire to be

avolded. lsolation and allowing rapid natural

burnout or smothering with soil to be done for

dousing dumpsite fires. Dedicated fire tenders
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(preferably chemlcal extingulshing media) and

adequate fire safoly measures are to be depuled,

specificaly during summer season when dumpsltes

fire is moro ikely to take place. All moblle

equipment or vehicles should be filted with fire

extinguisher and spark arester.

d) Health & Sefety of Workers: Fire protectlon

measures and safety equipment to be provided to

all workers at the site and checked before entry to

the dumpsite. Workers to be trained for detection of

fire and necessary action to be taken in case of fire.

Periodic training of workers be conducted in Safe
handling of Waste, PPE's, Health & Safety issues
etc.

e) Mock Drills & safety audits: Periodic mock drills to

be conducted to prevent fire accidents at
dumpsites. Quarterly, Fire Safety and Hazardous
Emissions Audits to be conducted.

A copy of the said directions was forwarded to all

the Municipal Corporations/ Municipal

Councils/Nagar Panchayats of the State vide PPCB

letter nos. 1340-1507 dated 14.09.2022, including

Municipal Corporation, Patiala for compliance.

Copies of the letters of PPCB bearing nos. 805

dated 19.07.2022 and 1340-1507 dated 14.09.2022

are attached as AnnexXure-'A' & AnneXure-'B'

respectively.

Action taken by PPCB w.r.t. complaint

A news item was published in "The Tribune"

dated 16.04.2023 regarding burning of solid, Waste at old.

dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of PPCB on

17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary
Inspector and Sh. Harwinder Singh, Sanitary Inspector of
Munlcipal Corporation, Patiala. During visit, solid waste
dumped at the site was found burming. Officials of the
Municipal Corporation, Patiala informed that the site was old
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dumping waste site and the fire occurred due to methane
production from the decompositlon of solld waste as well as

due to rise in ambient temperature, resultng In fire in dumped

waste.

Municipal Corporation, Patlala was issued

notice to issue directions u/s 5 of Environment (Protection)

Act, 1986 for the violation of provisions of Solld Waste

Management Rules, 2016 by PPCB letter no. 3749 dated

19.05.2023 along with an opportunity of personal hearing

before the Chaiman, PPCB on 29.05.2023, which was

postponed to 02.06.2023 due to administrative reasons.

The personal hearing was held on 08.06.2023,

wherein, the representative of Municipal Corporation, Patiala

informed that bio-remediation of legacy waste at said old

dump site has been completed by about 90 % by Ms

Akansha Enterprises Ltd., Kamal and remaining waste shall

be bio-remediated within few months. He further informed that

the said fire incident occurred due to sudden rise in

temperature and generation of' gases. However, the

Municipal Corporation Patiala controlled the said fire. The

representative further informed that Municipal Corporation,

Patiala is conducting periodic mock drills at the dump site and

has prepared an exit plan in case of emergency. Herbal

sanitizer and Melathene dust spray is being done on the

garbage to control the smell emanated from the waste at

dump site. Fresh waste generated from various households

of the city is being segregated at 6 no. Material Recovery

Facilities (MRFs) of the city for processing and is not being

disposed at said dump site.

It was decided by the Chaiman, PPCB in the hearing that:

1) The Municipal Corporation, Patiala shall submit

comprehensive action plan for bioremediation of

remaining lagacy waste with timelines, wvithin one

month.

The Municipal Corporation, Patiala shall ensure

that no such fire incident shall occur in the future,
otherwise, PPCB shall impose Environment
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Compensation of suitable amount without any

further opportunily.

3) The Environmental Engineer, Reglonal Office,

Patiala shall verify the contenlons made by the

Municipal Corporation, Patiala in its reply as per

rules and regulations and submit its concrete

recommendation.

The proceedings of the said hearing were

communicated to the Municipal Corporation,

Patiala, a copy of which is attached as Annexure

'C"

5) That after filing of the report of the Joint Committee, the Hon'ble Tribunal was

pleased to seek response from the respondents namely District Magistrate,

Patiala, Municipal Corporation, Patiala and Punjab Pollution Control Board

by passing an order dated 08.11.2023. The response of the respondent
Punjab Pollution Control Board may kindly be read in the following

paragraphs.

6) That in compliance of order dated 08.11.2023, it is respectfully submitted that
apart from the action taken by the Punjab Pollution Control Board as
highlighted by the Joint Committee in its report filed before the Hon'ble
Tribunal on 12.10.2023, the Municipal Corporation, Patiala was given
personal hearing before the Chairman of the Board on 24.01.2024 in

reference to the notice issued by the Board for directions u/s 5 of the
Environment (Protection) Act, 1986 for violation of the provisions of Solid

Waste Management Rules, 2016.

The hearing before the Chairmån of the Board on 24.01.2024
was attended by Sh. Gurpreet Singh, Superintending Engineering, Sh. J.P
Singh Executive Engineer, Sh. Harvinder Singh, Sanitary Inspector on

behalf of Municipal Corporation, Patiala. The officers of Municipal

Corporation, Patiala stated that the Municipal Corporation has already
contacted M/s Thapar Institute of Engineering & Technology, Patiala to

conduct comprehensive risk assessment studies and to prepare detailed
on-site emergency plan for the dump site. A water tanker with fire brigade
has already been placed at dump site to douse the fire in case of
emergency, however permanent water hydrant system is yet to be
provided. The officers further informed that the company earlier engaged
for bio remediation of the legacy waste is in the dispute with the Corporation
and Corporation has floated tender for engagement of the new company
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for its bio remediation of the pending legacy waste. Corporation is having

purtable methane gas sensors; however, fixed detectors are yet be

installed. The officers Informed that the Corporation has already floated

tender to provlde fencing around the dump site as well as to provide

permanent gate at the site. Corporation has installed two number

plezometers out of the 4 whlch is to be installed as per the

recommendations of the Jolnt Committee. The officers requested to give

some time to complete the entire recommendations of the joint Committee

as well as provisions of the SWM Rules, 2016.

After examining the facts of the record and hearing the

Officers of the Board and representative of the Municipal Corporation,

Patiala, the Chaitman of the Board was of the view that Municipal

Gorporation has not yet complied with almost all the recommendations of

the joint committee, not submitted any comprehensive plan for

bioremediation of legacy waste, failed to deposit Environmental

Compensation imposed by the Board for violation of the SWM Rules, 2016

as well as no written reply submitted by the Municipal Corporation. Further,

the case is pending in the Hon'ble National Green Tribunal and action taken

report is to be placed in the Hon'ble NGT by the Board. As such, the

Chairman of the Board decided as under: -

a

b)

-8

c)

d)

The Municipal Corporation, Patiala shall comply with all the

recommendations of the Joint Committee by 04.02.2024 and

shall submit the compliance report in writing to the Board. MCP

shall be reheard before the Chairman of the Board on

05.02.2024 at 11:00 AM in his office at Patiala.

The Municipal Corporation, Patiala is to deposit Rs 40 Lac for

violation of the SWM, Rules 2016 for the period 01.07.2020 to

30.09.2023. However, it has deposited only 9 lac so far.

Municipal Corporation, Patiala shalldeposit the balance amount

of Environment Compensation of Rs 31 lac, immediately.

The Municipal Corporation, Patiala shall apply to obtain

authorization as required under the Solid Waste Management

Rules,2016, within 07 days.

In case of the failure of the decisions at sr. no. 1 to 3 by

Municipal Corporation, Patiala, the Board shall initiate legal

action against the Municipal Corporation and its responsible

officers for non-compliance of the Environmental Laws.
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e)

9)

Environmental Engineer, Regional Ofice, Patlala shall visit the

site to check the compllance by the Municipal Corporation,

Patiala well before the next date of personal hearing to be given

and submit its report during the course of hearing.

Environmental Engineer, Reglonal Ofice, Patlala shall also

ensure tO submit the report to the Hon'ble NGT in the OA no.

434/2023 well in time.

b.

The copy of the proceedings be sent to the Deputy

Commissioner, Patiala with request to look into the matter

personally being the matter is pending in Hon'ble National

Green Tribune.

7) That the Superintending Engineer, Municipal Corporation,Patiala vide letter
no. 1439-SEIl dated 07.02.2024 submited progress report and time lining for
completion of dump site to the office of Environmental Engineer, Punjab
Pollution Control Board, Patiala: A copy of letter dated 07.02.2024 of
Municipal Corporation, Patiala is enclosed as Annexure-C.

C

The proceedings of the hearing held on 24,01.2024 were

Conveyed to the Commissioner, Municipal Corporation, Patiala
vide letter no.10568 dated 02.02.2024 for compliance and a
Copy of the same is enclosed herewith as Annexure-B.

8) That in compliance to the decision of hearing held on 24.01.2024, a further
opportunity of hearing was afforded to Municipal Corporation, Patiala before
the Chairman of the Board on 14.02.2024. The hearing before the Chairman
on 14.02.2024 was attended by Sh. Gurpreet Singh Walia, Superintending
Engineer, Sh. J.P Singh, Executive Engineer. The officers of the Municipal
Corporation,Patiala informed about the compliances as under:

a. Municipal Corporation, Patiala has given work order for risk
assessment and on-site and off-site emergency plan of dump site
to Thapar Institute of Engineering and Technology (TIET), Patiala
and alsO made advance payment to the said institute in this
regard.

MunicipalCorporation, Patiala informed that the tender work for
bioremediation of the legacy waste is under progress and they are
perusing to finalize the same on priority.

Munlcipal Corporation, Patiala has Installed water tank of capacity
2000 litre with submersible pump and underground pipaline has

m
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9)

d

h.

e. Municipal Corporation, Patiala -has engaged the nearest weigh
bridge namely Bharat Computerized Kanda for weighing of solid
waste vehicles. However, new estimate has already been
prepared for providing and installation of new weigh bridge at

dump site and the work shallbe completed by 30/4/2024.

i

j.

been laid for carrying water from this storage tank for dousing offire.

k.

Municlpal Corporation, Patlala has purchased 3 methane gas
detectors and same have been installed at site.

Municipal Corporation, Patiala has provided entry gate at the
dump site and twNO no. security guard were also deputed at site.

Municipal Corporation, Patiala has started the fencing of the

dump site and the same shall be completed within one month.

Municipal Corporation, Patiala shall start the plantation activity

after completion of fening work and complete plantation shallbe

done by 31/3/2024.

Municipal Corporation, Patiala .has installed all the 4 nos.

piezometers to check the groundwater quality.

Municipal Corporation, Patiala has installed 8 no. CCTV cameras

at main shed facing different locations at the dump site.

Municipal Corporation,Patiala has applied for CAF registration on

the Investment Punjab Portal and authorization shall be applied

after the approval of the CAF.

Municipal Corporation, Patiala has taken up the matter for

its Higherdeposition environmental compensation with

Authorities and assured to deposit the same latest by 15/3/2024.

That after examination of the record and hearing officers of the Board as well

as the officers of Municipal Corporation, Patiala on 14.02.2024, the Chairman

of the Board decided as under:

Municipal Corporation, Patiala shall deposit the balance amount

of Environmental Compensation amounting to Rs. 31 Lakhs

immediately without any further delay.

b Municipal Corporation, Patiala shall submit interim report

regarding risk assessment study and on-site and off-site

emergency plan of dump site from Thapar Institute of Engineering

and Technology (TIET), Patiala in the first week of March, 2024
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d.

C Municipal Corporation, Patlala shall expedite the tendering
process for the bioremediation of legacy waste and shall ensure
that the bioremediation of the legacy waste lying at the dump site
be carried out at the earliest. Further, Municipal Corporation,
Patiala shall not dispose off any fresh waste at the dump site.
Municipal solid waste of the city be handled as per provisions ofthe Solid Waste Management Rules,2016.

e.

f

in the Olo Environmental Engineer, Regional Office, Patlala.
Environmental Engineer, Reglonal Office, Patiala shall personally
review the progress in this regard on weekly basls and to send
report accordingly.

h.

Environmental Engineer, Punjab Pollution Control Board,
Regional Office, Patiala shall calculate the Environmental
Compensation to be imposed on the Municipal Corporation,
Patiala for non-compliance of the Solid Waste Management
Rules, 2016 including non-bioremediation of legacy waste period1/10/2023 to 31/1/2024 and send the same to the EPA Cell toissue orders in this regard.

Municipal Corporation, Patiala shall connect its CCTV cameras
installed at dump site with the Board's server within 15-days.
Asstt. Environmental Engineer (0S-WM), Head Office, Patiala
shall monitor these CCTV cameras and in case any fire incident
is observed, the concerned officer shall inform to the
Environmental Engineer, Regional Office, Patiala immediately for
taking action against the Municipal Corporation authorities.

Environmental Engineer, Regional Office, Patiala shall collect the
groundwater sample from the piezometers installed by Municipal
Corporation, Patiala and from the nearby vicinity (as reference
sample) within 15-days.

Municipal Corporation, Patiala shall make its ETP operational,
whích is provided for treatment of leachates being generated form
the legacy dump site by 28/2/2024 positively.

Municipal Corporation, Patiala shall obtain authorization under
the Solid Waste Management Rules, 2016 by 28/2/2024.

1. Municipal Corporation, Patiala shall submit bank guarantee
amounting to Rs. 10 Lakhs as an assurance to comply with the all
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the commitments given above as well as recommendations of the

Joint Committee within given time frame immediately.

-12

Municipal Corporatlon,Patlala shallinvolve its horticulture wing to

provide plantation along the boundary of the dump site and

ensure that 50% work be completed by 10/3/2024 and remaining

by 10/4/2024.

The proceedings of the hearing held on 14.02.2024 were conveyed to the

Commissioner, Municipal Corporation, Patiala vide letter no. 12477 dated

29.02.2024 for compliance and a copy of the same is enclosed herewith as

Annexure-D.

10) That Punjab Pollution Control Board has taken and is taking appropriate

acion against Municipal Corporation, Patiala for violation of the provisions

of Solid Waste Management Rules,2016. The status / action taken report

Is hereby submitted in compliance to the orders dated 08.11.2023 for kind

perusal and appropriate orders of the Hon'ble National Green Tribunal.

|8-03-2024Date:

Place: Patiala

Submitted by

(Er. Rohit Singla)
Environmental Engineer

Punjab Pollution Control Board
Regional Office, Patiala
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PUNJA

TanoO Mail Artinn lak

To,

PPCB/ROIPTANO.3269..

Subject:

of

PUNJAB POLLUTION CONTROL BOARID

DA/as above

The Registrar,

3

New Delhi.

Through c-mall

Hon'blc National Grccn Tribunal,

Regional office, C-23, Model Town, Patlalas eesd, -23, HGS ,
ufere

LiFE

Action taken report in compliance of Hon'ble National Grccn Tribunal
(NGT) ohders in O,A. No, 434/2023 titled as Davinder Pal Singh Vs State
Punjab.

In regardto abhve,; please find enclosed herewith the action taken report ol
Joint Commitec constituted by Hon'ble National Grecn Tribunal, New Dclhi in compliance
of Hon'ble NGT orders in 0.A. No. 434/2023 itled as Davinder Pal Singh Vs Statc of
Punjab.

For Member'

Lifastyle for
Evitonrngnt

Phonc: 0175-2228132 E-mall : eero_patialayahoo.corm, Web: wwN.DOcOOY.n

Dated: A2ul23

r'Secretary
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Sulyee

1.

Factual/Actlon taken report by Jolnt Committee constituted by Hon'ble Natlonal
Green Tribunal (NGT) In orders O.A, no, 434/2023 titlcd as Davindar Pal Singh V/s
Stato of Punjab.

Background:

The complainant Sh. Davinder Pal Singh has filed a complaint Irn the Hon'ble National Green Trlbunal

INGI) alleging that the Munlclpal Corporatlon, Patlala ls vlolating the Solld Waste Managernent Rules,

2016 and orders passed by Hon'ble Tribunal w.r.t. Imposing ban on burning of vwaste in open places

and bulk waste burning In landfill sites In Patiala city, The complaint has further alleged that regular

fires at the garbage dump site ncar Chotti Nadi In Patlala Is causlng nuisance in the nearby area and

has requested to Hon'ble Tribunal for redressal of the matter.

2.

The Hon'ble Tribunal has taken cognlzance of the said complaint and vide orders

dated 01.08.2023, the Hon'ble Tribunal has constituted a Joint Committee comprising of Central

Pollution Control Board (CPCB), Punjab Pollution Control Board (PPCB), District Magistrate, Patiala and

representative of Commissioner, Municipal Corporation, Patiala to verify the factual and action taken

report to the Hon'ble NGT within one month, Hon'ble Tribunal has also directed the Joint Committee

to meet within one week, undertake visits to the site, look into the grievances by associating the

complainant, verify the factual position by providing status of waste generation, waste processed,

existence of legacy waste, its remediation and take appropriate remedialaction by following due

course of law. PPCB has been designated as nodal agency in the matter.

Directions issued by Hon'ble NGT for making compliance to Solid Waste Management Rules,
2016

0A. NO. 606 of 2018–"Complianceof Municipal Solid Waste Management Rules, 2016" -The

Hon'ble NGT vide order dated 10.01.2020 in O.A No. 606 of 2018 titled as "Compliance of

Municipal Solid Waste Management Rules, 2016" issued directions, the relevant part of which

is reproduced as under:

In view of the fact that most of the statutory timelines have expired and directions of
the Hon'ble Supreme Court and thls Trlbunal to Comply with Solid Waste Management Rules,

.2016remoin unexecuted, compensation scale is hereby laid down for continued failure after
31.03.2020, The compliance of the Rules requlres taking ofseveral steps nmentioned in Rule 22
from Serlal No. 1 to 10 (mentioned in para 12 above). Any such conthnued fallure wll result in
liobilfity ofevery Local Body to pay compensatlon at the rate of Rs, 10 iakh per month per Local
Body for populotion of obove 10 lakhs, Rs. 5 lakh per month per Local Body for population
between 5 lakhs ond 10 lakhs ond Rs. 2 lakh per month per other Local Dody from 01.04.2020
tll compllance..

"a.
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(ii)

Legocy woste remediation wos to'commence' from 01.11.2019in terms of. orderof

this Tribunal dated 12.07.2019in 0.. No. 519/2019 paro2853 even though statutory timeline

for completing
the said step is till 07.04.2021 (as per serial no. 11in Rule 22), which direcion

b

ne satd timelines for levyof environmental compencation was extended for a period of threemonths i.e. from 01.04.2020 to 01.07.2020 in viey of COVID-19 pandemic by the Hon bieorder dated 17.09.2020.

3.

s unexecuted aot most of the places. Continued follure of every Local Body on tne sub;

comencing the work of legocy waste stes remediatlon from 01.04. 2020 till comolionce
will result in liabilityto pay compensotion ot the rate of Rs. 10 lakh per month per Locol Body

J0r population of above 10 lakhs, Rs. 5 Inkh ner month ner Locol Body for population between
S lakhs and 10 lakhs ond Rs. 1lakhper month per other Local Bouy

(i)

Express" dated 20 April, 2022 titled ? charrec to death in fire near Ludhiana dump site ,ne noTribunal directed CPCB to collect information about garbage durmp site from all States in respet Oatleast Metro Cities and issue necessary directions/guidelines for preventing such fires and handingthem effectively, if theytake place, specifying serious consequences
of delay in dealing with the issuesin violation of binding rules.

4.

0.A. No, 286 of 2022-In 0.A. No. 286 of 2022 w.r.t. news item publishedin "The Indian

0.A. No. 288 of 2022- In .A. No. 288 of 2022 regarding news item published in "The Timesof India' dated 22th April titled "Delhi, another long drawn effort to douse fire at Gazipur land fil!",dump site has been considered isolated and vulnerable site, which require on-site and off-site fire andother disaster management plans.

Directions issued by Central Pollution Control Board
CPCB vide letter no. CP-99/143/2021-UPC-11-H0-CPCB-HO/1576

dated 26.05.2022 has is$ueddirections u/s of Environment (Protection) Act, 1986 for implementation of' Solid WasteManagement Rules, 2016 w.r.t. fire incidents at Municipal Solid Waste dump sites to the StatePollution Control Boards.

Action taken by PPCB:

In view of the directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022,
envíronment compensation amounting to Rs. 21 lacs (for a period from 01..07.2020 till 28.02.2022)
has been inposed upon Municipal Corporatlon, Patiala for nan-comnpliance of Solid WasteManagement Rules, 2016 and legacy waste remediation, out of which Rs. 9.0 lacs has been depositedby the State Government on behalf Municipal Corporation, Patiala.

The directions dated 26.05.2022 issued by CPCB were forwarded to the Departmantaf LocalGovt, Government of Punjatb by PPCB letter no. 805 dated 19.07.2022 to ensure compliance oi saiddirections. The said directions are reproduced as under.
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t

he Department of Local Government shallprovide updated inforrnation w.r.t directions

dated 01.03.2021 issued by PPCB regarding bio-mining isSued to it. It is to he ensured that

updatcd iniormation w.r.t at least all Melro cities is providcd in accordance with Hon'bie NGT

Directions.

The Department of Local Government to conduct comprehensive risk assessment studies and

accordingly prepare detailed On-site Emergency Plan for each dumpsite located in their

jurisdiction addressing the following issues:

b)

c)

e)

The onsite emergcncy plan to cover potential risks/ emergencies due to fire.

obnoxious flammable emisslons, odour, vector borne diseases, rodents, bird

nuisance, seasonal affects i.e. sumner/winter/ nonsoon (rainy season) and all other

potential risks at the dumpsites.

ihe onsite emergency plans to address the worst possible case scenarios preferably

using appropriate risk assessment softwares covering any or al! of the potential

emergency issues/scenarios cited above.

The on-site emergency management plan to cover likely affected geographical area

including population,flora & fauna in and around the dumpsites.

The on-site emergency plan to contain detailed remedial measures both hardware

and software based for mitigating various emergency situations, which should finally

be available with respective control rooms and on-site emergency notice boards.

The Department of Local Government to prepare the on-site & off-site (or update off

site) emergency management plans preferably through an expert agency on the

subject.

The Department of Local Government shall implement the following interim

measures on priority tillthe time On-site/Off-site Emergency Plans are prepared and implemented:

a) Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation s

being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not to

be disposed at the dumpsite. It is to be further ensured that industria waste /E-Waste/tithium

battery is not dumped at the site. Waste that is being unloaded at the site should be examined

visually for poterntia! fire sources fire sources when lccated, should be neutralized with cover

materlal immediately, Emergency tipping area to be provided to set astde from the inmediate

working area where incoming loads of material known to be on fire or suspecteci of being so can

be deposited, inspected and dealt with. Adequate compacting of waste to be done to minimie

formation of sir or methane pockets which can leadto subsurface fire at site

b) Monitoring at dumpsites: Methane Gas Detectors (on lownwlnd side) to be installed at site so

that ares with high methane concentration con be identified and preventive actions be

undertaken. Furthet, temperature at windrows to be monituted witn non-contract ntrared
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lhermometer
(as used for moniloringhumanbodytemperalure under COVID

Circumstances) änd

records be maintainedfor any major deviat ons. The temperalure is to be in the range of 350Cto

S90C. Treated leachate /water to be sprayed on the waste when rise In temperature is observed

at the bioremediation
site. Sultable mechanlsm to be In place, Installation of CCTV cameras at tije

Site and proviston of fencinR &.Ironuenl natrnlilng to be done lor checking unauthorizev eniy et

dumpsite.

c) Arangementsfor fire Extinguishing: Arrongements for adequate storage of sand/chemical fire

Shuguisning medias such as foam or powder at site lo bg made to douse fire in case a fire incident

s eported. Usage of water for dousine fire to he avolded, Jsolation and allowing rapio ndtural
vurou or smothering with soil to be done for dousinp dumpsite fires. Dedicated fire tendes
(Preteraby chhemical extinguishing media) and adequate fire safety measures are to be depured,
Specintally during summer season when dumosites fire is more likely to take place. Al! moile
equipment or vehicles should be fitted with fire extinguisher and spark arrester.

a) Health & Safety of Workers: Fire protection measures and safety eguipment to be provided to ai
workers at the site and checked before entrv to the dumosite. Workers to be trained fordetection
ot fire and necessary action to be taken in case of fire. Periodic training of workers be conducted
in Safe handling of Waste, PPE's, Health & Safety issues etc.

e) Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at
dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to bc conducted.

A copy of the said directions was forwarded to all the Municipal Corporations/ Municipal
Councils/Nagar Panchayats of the State vide PPCB letter nos. 1340-1507 dated 14.09.2022, inciuding
Municipal Corporation, Patiala for compliance.

Copies of the letters of PPCB bearing nos. 805 dated 19.07.2022 and 1340-1507 dated 14.09.2022 are

attached as Annexure-'A' & Annexure-B' respectively.

5. Action taken by PPCB w.r.t. complaint

A news item'was published in "The Tribune" dated 16.04.2023 regarding burning of solid Waste at old

dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of PPCB on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary

Inspector and Sh. Harvwinder Singh, Sanltary Inspector of Munlcipal Corporation, Patiala. During visit,

solid waste dumped at the site was found burring. Officlals af the Municipal Corgoration, Patiala

informed that the site was otd dumping waste site and the flre occurrecd due to methane production

from the decomposition of solid waste as well as due to rdse in ambient temperaturc, resulting in fire

in dumped waste.

Municipal Corporation,Patialo was tssued notice to issue directions u/s 5 of Environment {Protection)

Act, 1986 for the vlolation of provisions of Solld Waste Management Rules, 2026 by PPCB letter no.
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ated19.05.2023along with anopportunlty
ofI personal hearing before the Chairman, PPCB on29.05.2023,whichwas postponed to 02.06.2023 due to adminlstrative reasSons.The personal hearingR was held on 08.06.2023, whereln., the representative of Municipal Corporation,Patiala informed that bio-remedlatlon of leracy waste at sald old dump site has been completed by

about 90 % by M/s Akansha Enterprises Ltd., Karnal and remalning waste shall be bio-femedtated
within few months. He further Informed that the sald fire Incldent occurred due to sudden rise in

teiperature and generation of gases. However. the Munlcioal Corporation Patiala controlled the said

iire. The representatlve further Informed that Municipal Corporation, Patiala is conducting periodi.

mock drlls at the dump site and has preparcd an exit plan in case of emergency. Herbal sanitzer and

Meiatnene dust spray is being done on the garbage to control the smell emanated from the waste at

dump site. Fresh waste generated from various households of the city is being segregated at 6 no.

Material Recovery Faclities (MRFS) of the city for processing and is not being disposed at said dump

site.

It was decided by the Chairman, PPCB in the hearing that:

1) The Municipal Corporation, Patiala shall submit comprehensive action plan for

bioremediation of remaining legacy waste with timelines, within one month.

2 The Municipal Corporation, Patiala shall ensure that no such fire incident shall occur in the

future, otherwise, PPCB shall impose Environment Compensation of suitable amount without any

further opportunity.

3) The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the

Municipal Corporation, Patiala in its reply as per rules and regulations and submit its concrete

recommendation.

The proceedings of the said hearing were communicated to the Municipal Corporation, Patiala, a copy

of which is attached as Annexure-C.

6. Visit of the Joint Committee constituted by Hon'ble NGT:

In compliance of the directions of the Hon'ble NGT in present application no. O.A. No. 434 of

2023, the Joint Committee comprising of following officers held a meeting on 22.08.2023 at Patiala to

deliberate upon actions to be talcen for compliance of orders dated 01.08.2023 of the Hon'ble NGTin

the present case

1) Ms. Sokshl Sawhney, Dlstrlct Magistrate, Patlala

2) Er. Shyam Lal Gupta, Superintendlng Engineer, Municipal Corporation, Patiala

3) Er. Jatinder Pal Singh, Executlve Engineer, Munclpal Corporation, Patiala

4) Er. J.P. Meena, Sclentist D,CPCD, Reglonal Office, Chandigarh

5) Er. Navtesh Singla, Environmental Engineer, PPCD, Zena! Offce-1, Potiala

6) Er. Gurkaran Singh, Assistont Envlronmental Engincer, PPCB, Reg!lonal Oice, Patiata
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complainant Sh. Davinder Pal Singh during the visit of the Joint Committee to the solid Waste durgin

site at Patiala.

Ihe Joint Committece then visited the solid waste dump site of Patiala oi z4.5.2?
along with complainant Sh. Davinder Pal Singh, The complainant also submitted his grievance in

writen to the Joint Committce alleging the came status in the griginal complaint, a copy or Wnich is
attached as per Annexure-'D'. The Jolnt Committee made following observatiois
1,

2

3

4.

5.

5.

7.

8.

9.

10.

I| was decided by the Jolnt Commiltee to make fleld visitss on 24.8.2023 and associaleta

(i)

(üi)

(iv]

The total area ofthe dumpsite is about 8 acres. Reclamation has been done at two sites,,one
at site-A naving area of about 3.5 acres and another site-B having area of about 3 0Cres.
Tne representative of the Municipal Corporation. Patiala informed that about 35000MI Tresnwaste and 15000 MT legacy waste is dumped at site-B.
Mixed waste was found dumped at site-B.
A rommel system has been installed for recovery of the legacy waste. However, tne saieYas not in operation as the legacy waste lving was in wet condition due to recent fioods arains in the area.

Although permanent fire control mechanism has not been provided at the dump site,however, one fire brigade was found stationed near the dump site for controlof fire in caseof any emergency.

Portable methane gas sensors are being used by Municipal Corporation, Patiala for detectionof methane gas at the dump site.

7. Statement of Municipal Corporation, Patiala w.r.t. waste generation, waste processed and
legacy waste existing and remediated:

ETP for treatment of leachate has been provided, however, it was found non-functional.
Plantation around the dump site was not found adequate.
Fencing around the dump site and gate at entrance point have not been provided.
Partial storm water drain has been provided.

The solid waste dump site of Patiala city is located at Sanauri Adda, which is about 40-45
years old and falls which within the limits of Municipal Corporation Patiala.

The total area of dump site is about 8.73 acres, in which originally about 1.76 lakh MT of

legacy waste was there in form of heaps of 7 meters (21 feet) height.

The work of bio-remediation of legacy waste at the dump site was awarded to M/s
Akansha Enterprises Karnal by Municipal Corporation Patiala with a target for completion

of remediation within 24 months.

Rs 6.85 Cr. were to be spent on this remediation project.

About 1.66 lakh MT (95%) of waste has been remediated till date.
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(vi)

(ix)

ADout 3.5 toS acres of land has boen roclamed unon rernelatlon of legacy vasto nno o

(xi)

(vii) During the recent floods in Patlala Clty in July, 2023, about 260 MT per day of waste Irom

Patala city, Improvement Trust, colonles dcyclopcd by Patlala Development Authority,

Babbu Singh Colony, Vikas VIhar, Ranllt Nagar, DF Nagor, Malwa Enclave, Arman Vindr,

Career tnclave and other colonlcs localed outsldc the Corporation limits was recelved at

this dump site, due to which (resh waste could be seen at the dump site.

~20

park has bcen developed in about3 ncres of this reclalmad land.

(xii)

a)

About S0-60 thousand MT of legacy waste along with some frosh waste is lying ot e
dump sile.

Bulldozers and JCB machines are being used to handle the garbage coming at the dump

site.

ATire brigade vehicle has been permanently deployed to avold any uncxpected fire at the

dump site.

5 portable methane detectors arc being used for detection of methane gas.

Piezometer and CCTV cameras have now been installed at the dump site.

8. Recommendations:

Following measures shall be taken by Municipal Corporation, Patiala in a time bound manner for

prevention of fires at its dump site and management of solid waste:

Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and

accordingly prepare derailed On-site Emergency Plan for its dump site addressing the

following issues:

To cover potential risks / emergencies due to fire, obnoxious/flammable emissions.

odout, vector borne diseases rodents, bird nuisance, seasonal affects i.e. summer!

winter /monsoon {rainy season) and all other potential risks at the dumpsites.

To address the worst possible case scenarios preferably using appropriate risk

assessment softwares covering any or all of the potential emergency issues/scenarios

cited above.

To cover likely affected geographical area including gopulation, (lora & fauna in an

around the dumpsltes.

To contain detailcd remedlal ncasures both hardware and software based for

mitigatlng varlous ernergency sltuatlons, which should finaliy be ovalable wlth

respective control roorns and on-site emergency notice boards.
Municipal Corporatlon, Patlala shall provide a permanent waler hydrant systen, which can be
Used to douse of the fire at 3ny time in the yeor.
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Munlclpal Corporatlon, Patialashalllimplement followingInterim measurestillthe tIne anslte

(of-site emergency plans areprepared:

h)

esn Waste nol be disposed at the dump site where bio remediation is ng

undertaken.

Menane Bas detectors (on the down slde) to be Instolled ot the slte so that area with

ngh methane concentration con be ldentlfed and preventlve actlris be underta ken.

Arangements of fire extingulshers to be made especlally In the surmmer seasons.

d) Municipal Corporation, Patiala shal install ccTV carmetas at Its dump. site, provioe Megn

bridge for proper measurement of waste received at the dump site.

e) Municipal Corporatlon, Patiala shall install a permanent gate with one security personiel at

ts main entrance to avold any unauthorized access to the solld waste site.

MunicipalCorporation, Patiala shall provtde fencing al around its dump site to avoid littering

of any waste in any water body.

Münicipal Corporation, Patiala shallincrease the plantation area/ ereen belt around its dump

site.

Municipal Corporation, Patlala shallprovide plezometers on four different locations in order

to check the contanination of groundwater.

Mis. Sakstt Sawhney, District

Magistrate, Pattala

Er. J.P. Meena, Sclentist D, CPCB,

Regional Office, Chandlgarh

Er.Shyam Lal .Gupta,

Superintending Enginer,

Munlcipal Corporatipn, Patiala.

Er. Navtèsn Singla,

Environmental Enginoer,

PPCB, Patlala

Er. Jatindet Pal Singh,

Exécutive Ehgineer, Municipal

Corporation, Patiala

Er. Gurkaran Singh, Assistant

Environmental Engineer, PPCB,

Reglonal office, Patiala
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e5...

Subject:

Ref:

PUNJAB POLLUTION CONTROL BOARI

The Principal Secretary to Govt. of Punjal,
Department of Local Govcrnment,
Chandigarh.

Directions under Sectlon 5 of Envlronment (Protection) Act, 1986 for

implementatlon of the Solid Waste Management 1Rules, 2016 regarding
Fire Incidents at MSW Dumpsltes.

CP-99/143/2021-UPC--HO-CPCB-HO/1576dated 26.05.2022.

Whereas, the Ministry of Environment, Forest & Climate Change has notified
Solia Waste Management Rules on April 08, 2016 which inter-alia state procedures tor
Solid \Waste Management;

Dated. ..aalzd

And whereas, in accordance with Rule 11(d) of the Rules, it is the duty of the
State Urban Development Department to ensure implementation of provisions of theseRules by all local authorities;

And whereas, in accordance with Rule 15(a) of the Solid Waste Management
(SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid waste
management plan as per state policy and strategy on solid waste management within Six
months from the date of notification;

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules.
2015, the local authorities and Panchayats shall ensure that the operator of a facility
provides personal protection equipment including uniform, fluorescent jacket, hand gloves.
raincoats, appropriate foot wear and masks to all workers handling solid waste and thesame are used by the workforce;

And whereas, MSW is being disposed of unscientifically in most cases whichS one of the major causes for public nuisance due to frequent fire incidents, foul odour
generation of leachate and other adverse environmental impacts:

And whereas, several fire incidents have been reported recentiy at Ghazipur& Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Puniah
And whereas, fire incidents at dumpsites may lead to severe adverse mpacton envronment and related health hazards. People liVing in and around the dunpsites are

lizely to be affected due to the frequent outbreaks of fire.

Andwhereas, Hon'ble NGT in OA No. 286 of 2022, in reference to News itemDublshed in The Indian Express dated 20" April, 2022, titled "7 Charred to death in fure
fiar Ludhiana dumpsite" has dirccted CPCB t0 collect information about garbage
dumpsites trom all States in respect of atleast Metro cities and isse statutory cttections /ruudelnes tor pucventing such fires and handling then eftectively if they take place,
speutying serious c.Onscquences of dclay in dealing with the Ssue, in violation of bindng

147001
VafavarunBhwin, Nabta Ro., P.tlitl 147001

Contd.

Phons Chairmat. 0175 2215793, Morniut Socrotary 0175-2215802 (0), 22|'hu36 (X
Weitr v/ww ppcb.govin EMail : chumanpprbayahaa n | msppcbgunai con
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And wlhereas, a tho Informatlun 1v.ilalble
m the loard, ther

dumnstes n tlhc state of Punjab.

And whereas, as p Guldclinos for plspostl of Lopacy Waste (Old Munn ipii

Wte) issucd by CpPCR. it i lmpotanl to carry out conmprehenstv! risK d3%t"*"i

rop onsitu emcrency nlan which chould ho kont handy prior tO Comm"hreii:i

(t dumpsite bio-remediation & bio-nining;

Ahd whercas, the Board had issuod followinp directions vide Irtter

rA/217S43 date 01.03.2021 to the Donartment of local Government, Punjob reparoln,

bio-mining of Legacy Waste to submit action taken rcport within 15 days:

The Department of Local Government shall nrovdo complete list of legacy *1s*
dumpsites in the State as per format enclosgd to the Board.
Tne Department of Local Government shall cnsure that necessary acton for bio-tunn!:!
and bio-remediation of these dumpsitcs is done by the concerned local authorite n
compliance with provisions of Solid Waste Management Rules, 2016
The Department of Local Government shall ensure that concerned local autnort
engaged in the bio-mining process of legacy waste shall follow procedures as wer Ctis
Guidelines for disposal of legacy waste with spccific compliancc to the following points
i Analysis of various screcncd fraction materials i.e. RDF, fine earth/bI0 earth eL

prior to its dispusal/utilization.
in Preparation of plan for utilization/disposal of screened fractions.
ii. Adequate provisions for leachate treatment.
iv. Maintenance of records/documents for disposal/utilization of the RDFs or ine eath

and other materials.
4. The Department of Local Guvernment shall ensure that the local bodies prenare time

targeted action plan for bio-mining/bio-remediation of thesc dumpsites in complianc
with points listed above. The timelines as specificd in Solid Waste Managennent Rules
016 and Hon'ble NGT Directions on the matter are to be adhered to for remediation of

these stes.
Tle Department of Local Governnent shall ensure that no fresh waste is disposed at

tleese dumpsites and local authorities make proper arrangement for management of

fre:sh sold wastc
lhe Department of local Government shall ensure that atlcast une htaCy wal
duupste s reMediated in the State, which can be considered as model foi Conmpliaas
lot other leyay waste dumpstes In ngn-attainment cities (NAL).

Aad vhereas, the action taken ceport with tespect to above mentond
3irvt, bwy n)t bewneCPiyed frutn the Deparmvnt of lucal(Governnnent. tull uuy.

And uhercas, Hon'ble Nil in its Order dated Apnl 22 0? n 0ANo
2022teatduuy tlvys lten publshed in the Ine of lnda dated Apul !, utled i
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And whereas, CiCB made the following observations based (0n inspected

aeUr dunmpsiles, where bioremediation of legacy waste is being carried out;

.

Vil

ISLLITIC: :0:0TAUL

solid waste continued to be dumped at these dumpsites.
Fire ncidents have been reported at locatlons where fresh waste is being durmped.

Inaccessible slopes of garbage were observed

1986:

NO Standard operating plan in place for prevention and management of Fresh

dumpsite fires.

Cause of fire incident reportcd is excess release of Methane (CH4) gas due tO

anaerobic decomposition of the bio-degradable organic waste, high temperature
and dry atmospheric conditions.
Partial fencing with barbed wire provided at the boundary observed.
Police patrolling the site not observed.
No.fire tender observed at site.
Ant-Smog Gun have been installed which were not found in use;

And whereas, CPCB vide letter No. CP-99/143/2021-UPC-Il-H0-CPC8
HO/1576 dated 26.05.2022 has issued Directions to the Punjab Pollution Control Board
under Section 5 of Environment (Protection) Act, 1986 for implementation of the Solid
Waste Management Rules, 2016 w.r.t. fire incidents at solid waste dumpsites.

And whereas, Ministry of Environment & Forest, Govt. of Inda vide
notification S.0. 327(E) of 10.04.2001 has delegated powers vested under section 5 of the
Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, State Pollution Control
Boards/ Committee to issue directions to any industry or any local or other authority for
the violtion of the standards and rules relating to Municipal Solid Waste notified under
the Environment (Protection) Act, 1986.

Now. the Chairman, Punjab Pollution Control Board in exercise of the pOwersdelegated upon him by the Ministry of Environment, Forests and Climate Change, Govt. of
iodia, New Delhi, issues the following directions ufs 5 of Environment (Protection) Act.

11 The Deoartment of LOcal Government shall provide updated information wrr
Directions dated 01.03.2021 issued by the Board regarding biomining issued tobeoartment of Local Government. It is to be ensured that updated information wrt at

lpast al! Metro cities is provided in accordance with Hon'ble NGT Directions
Jhe Department of Local Government t0 Conduct comprehensive risk assessmentudies and accordingly prepare detaled On-Site Emergency Plan for each dumositel,t ated in ther jurisdiction addressing the following issues:

le onsite emergency plan to covur potential risks/ emergencies due to fre.cbuoziu, / llammable emissioS, odou, velor bome diseases, iodents. birdnusance, se3sonal affects I.e. suminer winter nnonsUUn (rainy season) and allGlher potential risks at the dunpsites.
lhe onsite emergency plans to addreSs the wùIst posstble case sCenarios preferablyusng appropriate risk aseSSnent soltWàles (uvetnk ny or all uf the potential(mergency 19sues/ stenn0s CIed above

Contd...
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boards.

lheon-sile cmegeny
management plan to cover likely affected geographicalimcludngpopulation,

tlora& faunaIn and laround the dumpsites.
d. lhe on:sile cmergcncy

plan to.contaln detailcd remedal mcasures both hardvwareand sollware based for initlgating varlous emergency situations, vihich shouic
fmally bc available witlh

respective control rooms and on-site emergency notiCe

subject.

-25

3) The Departnment
of Local Governmentto prepare the on-site & off-site (or update off-

site) emergency
management

plans preferably through an expert agency o1 the

PUIIJAS POLLUTION

implemented:

4) The Department
of Local Government

shallimplement the folowing interim measures
on priority till the time On-site/0f-site

Emergency Plans are prepared anda. Disposal of Waste: Fresh waste notto be disposed at the dumpsite where bio-
remediation is being undertaken. Organic waste from slaughter house, fish marke:
etc., industrialwaste not to be disposed at the dumpsite. It is to be further ensüied
that industrial waste /E-Waste / Lithium battery is not dumped at the site. waste
that is being unloaded at the site should be examined visually for potential fire

Sources fire sources when located, should be neutralized with cover materia
immediately. Emergency tipping area to be provided to set aside from the
immediate working area where incoming loads of material known to be on fire or
suspected of being so can be deposited, inspected and dealt with. Adequate
compacting of waste to be done to minimize formation of air or methane pockets
which can lead to subsuríace fire at site.b. Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be
installed at site so that area with high methane concentration can be identfied and
preventive actions be undertaken. Further, temperature at windrows to be
monitored with non-contract intrared thermnometer (as used for monitorng human
body temperature under COVID circumstances) and records be maintained for ane
maior deviations. The temperaturc is to be in the range of 35oC to 59oC. Treated
leachate /water to be sprayed on the waste when rise in temperature is cbserved atthe bioremediation site. Suitable mechanism to be in place. Installation of CCT,
caneras at the site and provision ot fencing & irequent patrolling to be dong iorclhecking unauthorized entry at dunpsite.

Drrester.

Arrangements for flre Extlinguishing: Arrangements for adequate storage of sandcherical fire extinguishing inedias such as foan or powder at site to te mae tudouse fre in case a fire incldent is reported. Usage of water for dousing fe toavoided. Isolation and allowlng rapld natural burnout or smotherung wth soi! te bedune for dousing dunapsite fires. Dedlcated fire tenders (preierably chenu .ixlinguslung media) and adequate fire satety measures are to be deputedsprclically during summerSeason when dumpsites ire s more hkely to tuke plaeAl mobile cqulpnent or vehicles shoulu be iitted vath fre estmguisher and spak

Contd..

135



Health & Safety of Workers: Fire protectlon measures and safety equipment to br provided

i alorkers at the ste and cheked before cntry to the dumpsite. Workers to be trained

i: octection of fre and necossary action tobe takgn in case of fre Periodc training of

veihers be conducted in Safe handling of Wastc, PPE'S, IHealth & Safety ssuer ete

ioCh Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents

i t.psites. Quarterly, Fire Safety and Hazardous Emissions Audits to bc conducied.

The Department of Local Government is hereby directed to submit action taken

tet within 10 days for Action Point lsted at No. S above. Action taken report for Pont No 1

tebeprovided within 20 days of receipt of these Directions.

Endst.No.

Endst.No.

Acopy of above is forwarded to the Member Secretary, Central Pollution Contro!
Soard, Parivesh Bhawan, East Arjun Nagar, Delhi-110032 w.r.t. to letter no. CP-g9/143/2021
PC-1|-HO-CPCB-HO/1576 dated 26.05.2022, for information please.

(Prof. (Dr.) Adarsh Pal Vig)

Chairman

Et:dst.No.

Dated 1a bic

A copy of above

(Prof. (Dr.) Adarsh Pal Vig)

Chairman

A copy of above is forwarded to the Secretary to Government oí Punjab
Deparment of Science, Technology & Environment, Chandigarh, for information please.

Dated i5 22

(Prof. (Dr.)Adarsh Pal Vig)
Chairman

Dated
forwarded to the following for information and necessary

hief Environniental Enyincer, Punjab Pollution Control Boara
Irtlfludliiana/Jalandhar & Bathinda.

li ot Iruronmentalfngineer, Punjab Pollution Control Board, Zonal Office. Jalandha
i:0du, tnrit.dr, Patiala 1/2, & Ludhiana-1/2
It. inronnental Ingmeer, Punjab Pollutlon Contrul Boad. Regional Offce Patia
in u,batala, Aintst, tto:lurpur, Bathnda, taIdkor, Muhl, Roper talelh;urh Satt

14adhar / d Iudhhalhu-///IV, with a quest tu coUdnte wilh he concerid
lwl fur enu iny coplaur of the duectiub.

(irut ( )Adarsh Pal Vg!

Chalnan
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UNJAIN

Phone No. 0175-2215802, 221379)
Fan : 0175-2202672, PDX: 0175- 2227923,

Subject:

PUNJAB POLLUTION CONTROL BOARD

No. SEE (HQ-3)/2022/..so- S

Ref:

Vatavaran Dhawan, Nabla load, Paliala
- 147 001

lhe Conssoncr,
Muncipal Cupo 3lon (as pct l3)
The Exccutive Olficcr,

teyd

Municpal Council / Nagar Panchayat (as pcr list)

Diections u/s 5 of the Environment (Protection) Act, 198 Tortmplemcntation of the Solid Wasto Management Rules, 2016 regaronyfireincidents at MSW dumpsites.

Email-seehq3@rmail.com
Web: ww ppth gov In

CP=99/143/2021-UPC-II-HO-CPCB-HO/1576
dated 26/5/202Z an0PPCB letter no, 805 dated 19/7|2022.

Endst.......

Dated..2

It is intimated that Cyntral Pollut:on Control Board (CPCB) vide its letter cate
6/5/2022 has issued direciiors ujs 5 o Enronment (Protcction) Act, 1986 for impienertat o

of the Solic Waste Maragcmcnt Rules, 2016 regarding fire incidents at MSV dumo sit2s (Co.
nciose0} AccorCing.y, the Deptt. of Local Government was directeo vde Boards ie:ler tae19/7/222(copy cnclosed) to ensure the compliance of the said directions and subm: :he ACIC

Laken reari

DA- A 50ve(1!rOugn mail).

!I s lurther ntimated that Uie matter is being reViewed by Hon'ole 1GT: O..
n0 286 o 2022 tit.cd as "News item publshed n the Indian Express Gated 20* A- 202? :
"7 Chaieg to dcati in tire near Luchiena dunnpsite" and Action taken renort In the scb:t atte

nas beu: Sought vide order dated 25/7/2022 (copy enclosec).

You are, tnerclore, requcsted to take necessary action and ensuie thu tcL O:.5

compliecc of the said directions.

Through e-nail

Environmental Engincer (HQ-3/3)
for Chairman

Dated.ull»:
ALCUy 0 (e dbove is towa:ccd to the folluvwigs tor ntormaton and ratess ,

Chtnuartiertel Is;necr, Punjab Polluuon Contrul Boara. Jalanenar Luuhe:

', lctalo", Punjab Polluton Contral Bord, Zonal Oio Patoa

LuvanuLntal Luqinèi(0-3/3)
tur Chauan
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lh Comnxlonet,

Pceeting ot the persOnal hearlnH glven on 0n/06/2023 by the Chalrman of

the tord to Ns Conmmlsloner, MunlclpalCorporatlon, Patlala v.tttiotice to

IhMo retlonvussP)Act, 1986 for vlolatlons of the provlslons of SolidWaste

Atangement Rutes, 2016,

Nwereresent:

tSAaRthia, aemberSecretary.

E.Sandeep Rahl, Chiet Environnnental Engincer (P)
E lanneet Kumar, Senior Environmental Engineer (ZP-1). Genma Garg Asstt. Environmental Engineer, RO, Patiala

LiFE

Sh Namn Markan, Joint Commissioner, MunicipalCorporation, Patiala

Sh inder Chopra, Superintending Engineer, Municipal Corporation, Patiala

S Havinder Singh, Sanitary Inspector, Municipal Corporation, Patiala

Asstt. Enironmental Engincer, Regional Office, Patiala bring out the notice that
etimgnes for compliance of various activities laid down in Solid Waste Management Rules,

2CIS, 2swsls etended times fuxed by the Hon'ble National Green Tribunal have already lapsed.
in A No. 606 of 2018 titled as "Compliance of Municipal Solid Waste

ge Ares. z015 came up for hearing before the Hon'ble National Green Tribunal on

i00022 ateren the Hon'ble NtionalGreen Tribunal issued certain directions, the relevant
ttiah is sunder.

es of thefact that mos: of the statutory timelines have expired and directions of the
ieSupreme Court and this Tribunal to comply with Solid Waste Management Rules,

z015 remzn unerecuted. compensation scale is hereby laid down for continuedfailure
r313 2020. The compliance of the Rules requires taking of several steps mentioned

-e2 from SerialNo. 1 to 10 (mentioned in para12 above). Any such continued failure
rein aty ofevery Local Body to pay compensation at the rate of Rs. 10 lakh per

2r local Body forpopulation of above 10 lakhs, Rs.5 lakh per month per Local Body
fog iin betwecn 5 lachs and 10 lakhs and Rs. 1 lakh per month per other Local Body

e! SA.2020 t conpiance If the LocalBodics are unable to bear financal burden the
itr ecí the State Governmets with liberty to take remedal action against thery lcal hpt fom compcnsation, adverse centries must be made in the ACRS

do(Kscf tho d Local Bodies ant other senior functionarics in Department of Urban
lra siet te who asetspoible for conpliancc of order ol this Tributal.

Legag it tdtios
Tetd 4e 17 07.2019

to tomneure fron D! I1.2019 m tons of order of ths
OAio S11/2019 p.ra 2853ven thouphstatulory tiaetne
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responsible for complianco of order of this Tribunal.
Bodics and other senior functionaries in

Department of Urban
Developmenl ell

Environment (Protection) Act, 1986 for implementation of Solid Waste Management Rules, 2016cPCB vide its letter no, 1576 datcd 26.05.2022 has issucd directions u/s sor

w.r.t fire incidents at Municipal Solid Waste dump sites to the State Pollution Control

which was forwarded to the Departmcnt of Local Govt. vide Board's letter no.

13.01.2022 to cnsurc complianco of 6all dirortions and to submitthe action taken rcport.

|Boards,
805 datet

The said dircctions Issued are reproduced as undcr:

d e Dcpartment of localGovernment shall provide updated information .f.t DirectiGns

dateo 01.03.2021issued by the Board rorarding blo-mining Issued to Department of Ltai
Government IS to beensurcd that updatcd information w.r.t at least all MetroCities is

provided in accordance with Hon'ble NGT Directions.

c)

2. The Department of local Government toconduct comorchensive risk assessment stuoe o

ccoraingy preparc detailed On-site Emergency Plan for each dumpsite located in their
jurisdiction addressing the following issues:
d) The onsite emergency plan to coyer potential risks/ emergencies due to fire, obnot0us

tlammable emissions, odour, vector borne diseases, rodents, bird nuisande, stdsolilattects i.e. summer/winter / monsoon lrainy season) and all other potential risks at thedumpsites.

D) he onsite emergency plans to address the worst possible case scenarios prererzolyusing appropriate risk assessment softwares covering any or all of the potentielemergency issues/scenarios cited above.

)

Ihe on-site emergency management plan to cover likely affected geographical areaincluding population, flora & fauna in and around the dumpsites.
d) The on-site emergency plan to contain detailed remedial measures both hardware andsoftware based for mitigating various emergency situations, which should finally beavailable with respective control rooms and on-site emergency notice boards.
e) The Department of Local Government to prepare the on-site & off-site (or updae cífsite) emergency management plans preferablythrough an expert agency on the subject.

The Department of Local Government shall implement the following interim measureson priority till the time On-site/0ff-site Emergency Plans are prepared andimplemented:
3. Disposal of Waste: Fresh waste not tobe disposed at the dumpsite where bio- remediationisbeing undertaken. Organic waste from slaughter house, fish market etc., industrial waste notto be disposed at the dumpsite. It is to be further ensured that industrial waste / E

Waste/Lithium battery is not dumped at the site. Waste that is being unloaded at the siteshould be cxamined visually for potential tire sources fire sources when locatcu, should be
neutralized with cover material immediately. Emergency tipping area to be provided to setaside from the immediate working area where incoming loads ofmaterial known to be on
fire or suspected of being so can be deposited, inspected and dealt with. Adeouate
compacting of waste to be done to minimize formation of air or methane pockets which can
lead to subsurface fire at site.

4. Monitorng at dumpsites: Methane Gas Detectors (on downwind side) to be installed at cite
sothat arcawith high nethane concentralion can be identified and preventive actinns h

undertaken. Further, temperaturc at windraws to be nnonitored with non-contract intrared
thermometer (as used for monitoring human body temperature underCOvID circumstances)
and records be mantained for any mmajor deviations. The temperature is to be in thg range ot
350C to 590C.Treated leaclhate /walerto be sprayed on tlhe waste when tise in temperalure
is observed at the bioremediation site. Suitable mechanism to be in place. Installation ol CCTV
cameras at the site and provision of fencing & frequent patrolling to be dane for checking
UnaUthorized entry at dumpste.

6 Arangements lor fre Extinguishing: Arrangements (or adequate storage of sand/ chemical
lire extinguishing medas such as (aam or powder at site to be nmatde to dousc fire in case a

Ire incident is repoitcd. Usage of waler lor iousing fire to be avoided. Isolation and allowing
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rapid natural burnoul or smothering with soil to be done for dousing dumpsite tires.

Dated fire tenders (preferably chemical cxtinguishing media) and adequate fire safety
measures are to be deputed, specifically during summer season when dumpsites fire is more
likely to take place. Allmobile cquipment or vehicles should be fitted vith fire extinguisher

and spark arrester.

6. Health & Safety of Workers: Fire protectionmeasures and safctycquipment to be provided
to allworkers at the site and checked before entry to the dumpsite. Workers to be trained
for detection of fire and necessary actlon to be taken in case of firc. Periodic traininz of
workers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc.

7. Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at

dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

The Department of Local Government were directed to submit action taken report
within 10days for Action Point listed at No. 6 above. Action taken report for Point No. 1 to 5 to
be provided within 20 days of receipt of these Directions.

All the Commissioners of Municipal Corporations/Executive Officers, Municipal
Council/ Nagar Panchayat of the State were informed about the above directions vide Boards

letter no. 1340-1507 dated 14.09.2022 and were requested to submit compliance.
No action taken report/reply w.r.t. above directions issued u/s 5 of Environment

(Protection) Act, 1986 for implementation of Solid Waste Management Rules, 2016 w.r.t. tire
incident at Municipal Solid Waste dump sites has been received from Municipal Corporation,
Patiala tilldate.

A news item was published in "The Tribune" dated 16.04.2023 regarding burning
ofsolid Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala.

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev
Kumar, Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal
Corporation, Patiala. During visit, solid waste dumped at the site was found burning. The

Municipal Corporation, Patiala officials informed that the site was old dumping waste site and
the fire occurred due to methane production from the decomnposition of said waste as wellas
due to rise in ambient temperature, resulting in occurrence of fire naturally on dumped waste.

It has now been proposed to initiate action against the Municipal Corporation,
Patiala u/s5 of Environment (Protection) Act, 1986 for the violation of provisions of Solid Waste
Management Rules, 2016. Accordinly, notice to issue directions was issued vide Board's letter
no. 3749 dated 19.05.2023 alongwith an opportunity to show cause in person before the
Chairman of the Board on 29.05.2023, which has been postponed to 02.06.2023.

On 02.06.2023, no officer/official from the M.C., Patiala looking after the solid
vwaste management appeared before the Competent Authority, as such, the Chairnman of the
Board decided that MunicipalCorporation, Patiala shall be given another opportunity of personal
hearing on 08.06.2023 and nodal officer of Municipal Corporation, Patiala responsible for
compliance of Solid Waste Management Rules, 2016 shall attend the hearing on 08.06.2023 at
11.30 AM before the Chairman of the Board.

The representative of M.C., Patiala informed that bioremediation of legacy waste at
said old dump site has been 90% completed by M/s Akansha Enterprises Ltd. and remaining
waste shallbe bio remediated within few months. He further informed that the said fire incident
Occurred due to sudden rise in temperature and generation of gases, however, the Municipal
Corporation Patiala has controlled the sald fire. Further, the MCP is conducting periodic mock
drillsat the dump site and prepared an exit plan in case of emergency. Further, herbalsantzer

and malathine dust spray ls also being sprayed on the garbage to control the smell emanated
from the waste at dump site. It is further Informed that fresh waste generated from variqus
house hold of the city is sent to 6 no. MRFS of the city for processing and is not being dispose at
said dumnp site. They have submitted written reply in thls regard.

After hearing the officers of the Board and the representative of the projcct,the
Chairmn of the Board decided as under:

1) The MCP shallsubmit comprehensive actian plan for bioremediatlon of renaining legacy
waste wth timelines, withinone month.

2) The MCP shall ensure that no such fire incident shlloccur in the future, othenvise, the
Board shall imposed Envircnment Compensation of suitable amouni without any further

opportunity.
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3} The nviionmental Engineer,kegional Ofice, Palialashaii verily hecoitentins

the industry in its reply as per rules and regulations and submit its concrele

recommen:'ation within 15-days.
4) Further acticn will be taken after reccipt of report from Rcgional Office.

YOu are, thereforc, requested to comply with the aforesaid decisions of thn

personal hearing wellwithin thc prescribed timc period.

Endst. no..E

Environmental Engineer

for & on behalf of the

Punjab Pollution Control Board

Dated.

A copy of the above is forwarded to the Environmental Engineer, Punjab PollutionControl Board, Regional Office, Patiala. t is requested to verify the compliance made oy thendustry and shall submit further report and rerommendations wellwithin the prescribed time
period.

EnvironmTEnginee?t
for & on behalf of the

Punjab Pollution ControlBoard
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ist of MRF Centers

1) SANOURI ADDA NEAR REHRI MARKET,

2) BISHAN NAGAR NEAR CHOTT NADI,

3) JRILL

4) NEAR GOVT FRESS SIRMIND ROAD,

S) 21 NO PHATAK.

-32

6) FOCAL POINT NEAR SK ENGINEER TILE FACTORY.

REMEDATON PLANT PROJECT SANOURI ADDA DUMP /GHORI GATE DATE OF AGREEMENT

2020 RS/- 6.80 CRORES sTILL NOT FUNCTIONAL WHICH WAS SET UP TO CLEAR THE DUMP SITE

WASTE. T MAY BE toQKED. INTO AND. MAKE IT PART OF REPORT BEING SUBMITTED TO

NATIONAL GREEN TRAUNAL{ NGT).

Annoe'

YEAR 2023 JANUFAÄRY 25 PEGPLE ALLOTED AT DC RATES TO RUN G MRF CENTERS AND HOTELS

|MARRIGE PALACES / RESTURKNTS WERE ALLOTED PITS IN MRF CENTRES NEARBY FOR

DISPOSAL OF WASTE Is NRF GENTRES,BUT THERË HÄS BEEN NO COMPUANCETILL DATE NOR

THE CONCERNED AUTHORTIS TOOK AY ACTION AGAUNST T FOR NON COMPILANCE. ILY
WHEN SWÄATCH BHARAT STARTE WE SiÖM THAT THESE MRF CENTRES ARe wORKING. IF

THESE MRF CENTRES WORK'PRÖPERLÝ THERE SHOULDBE NO WASTE BEÍNG TRANSFERRED TO

THE DUNMP SUE..

HARIBHARY SCHENME S NGT SOMIÄNG AS AER TERMS OF AGREEMENT WTH MUNICIPAL

CORPORTION RATIAL WITH REGAEDTO SASRIGATON OF WET AND DRY WASTE NÖR THE

ALÖTED OMPANY ŽONTA AS PER ÄGREEMENI FORSHIFTING WASTE OF THE GTY TO THE

DUMP STE AS PER NGRMS ULFLLING THER JOB. TOTAL CÒNNNANCE IS LEADING TO

ANVIORMENTAL DISASER WTH. CONNPANCE FOR, MUTUAL BENEEIÉS OF OFFICIALS. THIS

MATTER NEEDS To BE LÖOKED INTO SERLOUSCYAS ÎT WOULD EFFECT ALL THEPRESEND AS

WELAS FUTURE GENERATIONS.

AND ALS CHECK THE LOG BGOK OF MONITORING THE PEdO METER URANY OTHER DEVICE

INSTALLED IF ANY BY MUNICIPAL CORRORATION PATÄLA T MONTOR JF THIS oUNP SITE IS

POLLUTING THE GRÖUÑD WATER:

THE EGGEST QUESTTON HERE IS THAT IF MUNICIPÄL CORPORATION CN CHALLAN FEQPE

FOR VIOLATION OF NORMS WHO WILL CHALLAN THE MUNICIPAL CORPRAMON FOR

VIOLATION OF NORMS.

ATTACHED: COPYOF OTHER NEWS PAPERS- NEWS ARTICLESOF CHALLS ISSUED BY MUNICPAL

CORPORAION, PATIALA,

DARNDE PALSINGH,H.NO34 NEW OFFICERS COLONY, FATIALA PE)

NED316433434
COPY TO NGT FOR REFERENCE ORDER NO. 434/2024DAVINOER RAL SINGH VS STATE OF

PUNJAB.

DATED :24/OB/2023 AND PRESENT AT THE LOCATION ASPER DCPATIALALETTER 767/LBC-4.
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kOComìssianer Aaditya

iaattorhecked.

Lamued a challan nsper saruta
tíon bylaws. In case honets
not paid, the malter can be
sent to fha local court fur ds
pasal," the olMcial said.

MC Conrnissioner Adtyu
Uppad saic, Thu team isiled

A rostdent wos found burmlng wasto in an open plat on he
Retpura road, uuuNI PIQTO

the arsa ar KuTar bhz
Schoul und nad th uhvàt
al tar burningwast, LDhuc
ng elctruny wira" He xas

the NC wl atae t
chalan tar such veulaiN n
the Rubure a well, - S
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Phona no. 0175-2301102

To

JA

Subect:

1

2.

3

4.

Patlala,

TheFollowngwere present:

S.

The Commissioner,

Munlclpal Corporatlon Patala,

Onbehalfof Punjab Pollution Control Board

-36

MC Patai

REGISTERED

Froceeding of the personal hearing glyen on 24.01.2024 before the Chairman of the

Board w.r.t, Notlcee tolssue directlons u/s5 ofEfEnvironment (Protectlon) Rules, 1986 for

Vioauons ofthe Solld Waste Management Rules. 2016- regaring fire incldent at old

dump site, near Chotl Nadl, Sanour adda of Munlcipal Corporatlon, Patlal3

Er. G.S. Majithia, Member Secretary

Er. Harblr Singh, Chief Environmental Engineer (P)

Er. Hardeep Kaur, Environmental Englneer (Waste Management)

Er. Navtesh Singla, Environmental Engineer (ZP-1)

On behalf of the Industry

Er. Rohit Singla, Environmental Engineer, Regional Office, Patiala

2. Sh. J.P Singh, Executlve Engineer

1. Sh. Gurpreet Singh Walla, Superintending Engineer

ALIFE
Lilestyle lor
Enyironmient

t-mal t ppcbeep10yahoo.tom

3. Sh. Harlnder Singh, Sanitary Inspector

At the outset, Environmental Englneer, (ZP-1) brought out that: -

is A

opfoJa)a

Ministry of Environment & Forests, Government of India, New Delhi In exercise of the

powersconferred under the Environment (Protection) Act, 1986 has notified the Salid Waste Management

Rules, 2016, whereín the Municipal Authority is responsible for Implementation of the provisions of the

Solid waste Management Rules, 2016, Including Infrastructure development for collection, storage,

segregation, transportation, processing and dlsposal of municlpal solid waste, and the preparation of

action plan for management of solld waste.

Trnelines for compliance of various activities lald down in Solid Waste Management

Rules, 2016, 25 wellas extended time lines fixed by the Hon'ble National Green Tribunal have alre3dy been

lapsed.

In OA No.606 of 2018 ttiled as "Compllance of Munlelpal Solid Waste Management Rules,

2016" came up for hearing before the Hon'ble National Green Tribunal qn 10.01.2020, wherein the Hon'tle

NatlonalGreen Tribunal ssued certain directions, the relevant part of wintch 0re reproduced as under,
-

a. tn ylew cf the fact that mast ot the statutery timnellnes have expired and directions cf

the Hon'ble Supreme Court and this Trtbunai to comply with Salid Waste Managanent Rules, 2016 remain

unexecuted, compensaticn scale is hereby ald cown far continued tallure after 31.03.2020. The

compliance of the Rules requlres toking ot several steps mentioned In Ruie 22 from Serial No, to 10

. tt erle in tability ot everv Local Body ta pay
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lakh per month per Local Body for populatlon bet

2

otherLocal Body from 01.04.2020
compllante.Ifthe LOcal Bodles are unable lo

the llability will be of the State
Governments with llbertyto take remedlal actionagainstthe erring

Bodles. Apart from compensatlon, adverse entrles must be madeln the ACRs of the CEO ofthe saidLs

Bodies and other senlor functlonardes In Department of Urban Development etc. who are resnonhle
fo,

compliance of order of thls Tribunnl.

b. Legacy wosteremedlation wasto 'commence' from 01.11.2019interms of order,ofthi;

Inounaldated 17.07.2019 In O.A, No. S19/2019 narm 2853 even though statutory timeline tor completing

Grd sep is tl 07.04.2021 (as per serial no. 11 lo Rule 22). whlch directlon remains unexecuted atmost

e places, contlnued fallure of every local Bodv on the sublect of commenclng the work of iegacy waste

sies remedlaton from 01.04,2020 tllcompllance wllresultIn llabllty to pay compensation at the rate of

S. 201akh per month per Local Body for population of above 10 Jakhs, Rs.5 lakh per month per LocalBody

Tor population between S lakhs and 10 1akhs and Re 1 lakh oer manth per other Local Body. I the Local
8odhes are unable to bear financlal burden, the llablity willbe of the State Governments with libery to
(ake remedial action agalnst the erring Local Bodles, Apart from compensatlon, adverse entnes must De
made in the ACRS of the CEO of the sald Local Bodies and other senlor functionaries in Deparnent orUrban Development etc. who are responsible for compliance of order of this Trlbunal:

A news item was published In "The Tribune dated 16.04.2023 regarding burning of solidWaste at old dump site near ChotiNaddi, Sanourl Adda, Patlala.
The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev Kumar,Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala.During visit, solid waste dumped at the site was found burning. The Municipal Corporation, Patiala officialsinformed that the site was old dumping waste site and the fire occurred due to methane production fromthe decomposition of sald waste as well as due to rise in ambient temperature, resulting in occurrence offire naturally on dumped waste.

Accordingly, notice to lssue directions uf/s 5 of Environment (Protection) Act, 1986 for theviolation of provislons of Solid Waste Management Rules, 2016 was issued to the Municipal Coporation,Patiala vide Board's letter no.3749 dated 19.05.2023 alongwith an opportunity ofpersonal hearing before
theHon'ble Chalrman of the Board on 29.05.2023, whlch has been postponed to 02.06.2023.

After hearing the officers of the Board and the representative of the Corporation, Patiala,.
the Chairmanof the Board declded as under:
1. The MCP shall submit comprehenslve actlon plan for bioremedlation of remaining legacy waste wìth

timelines, within one month.

The MCPshall ensure that no such fire Incldent shall occur In the future, atherwise, the Board shall
imposed Environment Compensatlon of sultable amount without any further opportunlty.

3. The Environmental Engineer, Reglonal Office, Patiala shall verlfy the contentions made by the industry

in itsreply as per rules and regulations and submlt its concrete recommendation within 15-days.
A Eurtther action will be taken after recelpt of report from RegionalOfice.

The proceedings of the personal hearing were conveyed ta the Commissioner, Municipal

Corporation, Patiala vide Board's letter ng. 6476 dated 24.08.2023 far compllance.
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ing -38

Yew or Ihe direcllons of the Hon'ble Nalanal Green Trlbunal In 0.A. Ho. G06 of z021,

Environment Compensallon amount/ng to Rs, 40 laca (or a 0erlod from 01.07.2020 tII 30.09 2025) na3

been Imposed upon Munlclpal Corporatlon, Patlala fot non-compllance of Solld Waste Management Ruies.

2016 and legacy waste remediatlon, out of whlch onty Rs. 9.0 lacs has been deposited by lne 3te1

Govenment on behalf NMunlclpal Corporatlon,Patlala.

The directlons dated 26.05.2022 Issued by CPCB W.r.l conducting
comprehensive risk

assessment studies and accordingly prepare detalledOn-slteEmergency Plan lor dumpsite by concerned

were forwarded to the Department of Local Govt.. Government of Punjab by PPCB letter no.bUD 0ai

19.07.2022to ensure compliance of sald directlons,. Further, a cocv of the directlons w.t.t Interim mezsure

0 0e taKen on priority tllthe time On-slte/of-slte Emerzency Plans are prepared was also torwaroeo lo

the MunicipalCorporatlon vide PPCB letter nos. 1340-1507 dated 14.09.2022.

Meanwhile, complalnant Sh. Davinder Pal Stngh had filed a complaint in the Hon'ble

Natlonal Green Tribunal (tNGT) alleging that the Munlcipal Corporation,Patiala is violating the Solid Waste

Management Rules, 2016 and orders passed by Hon'ble Tribunal w.r.t. imposing ban on butning of waste

n open places and bulk waste burning in landfill sites in Patlala city. The complaint has further alleged that

regular fires at the garbage dump slte near Chotti Nadi n Patlala is causing nuisance in the nearby ares and

has requested to Hon'ble Tribunal for redressal of the matter.

The Hon'ble Tribunal has taken cognlzance of the sald complaínt and the Hon'ble Tribunal

vide orders dated 01.08.2023 had constituted a Joint Commlttee comprising of CPCB, PPCB, District

Magistrate, Patiala and representative of Commissioner, Municipal Corporation, Patiala to verify the

factual situation at site and submit actlon taken report tothe Hon'ble NGT.Hon'ble Tribunal has also

directed the Joint Committee to undertake visits to the slte, look into the grievances of the applicant,

associate the applicant, verlfy the factual position by provlding status of waste generation, waste processed

and existence of legacy waste and its remediaticn and take appropriate remedial action by following due

course of law. Punjab Pollution Control Board has been deslgnated as nodal agency in the matter.

In compllance of the directions of the Honr'ble NGT in 0.A. No. 434 of 2023, the loint

Committee visited the solid wastè dump site of Patiaa on 24.8.2023 along with complainant Sh. Davinder

Pal Singh. The Jolnt Committee made following observations:

1. The total area of the dump site is about 8 acres. Reciamation has been done at two sites, one at site-A

having area of about 3.5 acres 3nd another site-B having area of about 3 acres.

2. The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh wastP

and 15000 MT legacy waste is dumped at site-8.

3. Mixed waste was found dumped at site-8.

4. A trommel system h2s been instalied for recovery of the tegacy waste. However, the same was not in

operatlon as the legacy waste lying was in wet conditlon due to recent floods & rains in the area.

S. Although permanent flre control mechanlsm hasnat been provided at the dump site, hewever, one

fire brigade was found statloned near the dump site for control of fire in case af any emergency

6. Potable methane gas sensors are belng used by Municipal Corporatlarn, Patala tor detection of

methane gas at the dump site.

7. ETP for treatment of leachaie has been provided, however, It was found nan-íunctional.

8. Plantation around the dump site was not lound adeçuate.

9 Fencing around the dump ste and gate at entrançs point have not been arovided.
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Corporation, Patlala Inatlme bound manner for preventlon of fires atits durmpsiteand manageme

solid waste: -

a) Municipal Corporatlon, Patiala shall conduct comprehensive risk assessment studies and accordingy

Pepare detailed On-site Emerzeny Plan fot ite dumm site addressing the lolloWing 153ue3

1. To cover potentlal risks/emerencies3dueto fire, obnoxious /lammableemisslons, odour, vector

bome diseases rodents, blrd nulsance,,seasonal affects l.e.summer / winter / monsoon (rainy

season) and all other potentlal rlsks at the dumpsltes.
2, To address the worst possIble cose SCenarlos preferably using appropriate risk assessment

softwares COvering any or allof the potentialemergency lssues/scenarios clted above.3. To coverlkely affected geographlcal area Including populatlon, ora & fauna in an aroundthedumpsites.

To contaln detailedremedlalImeasures both hardware andsoftware basedfor mitigating variousemergency
situations, which should finally be available wthrrespective control rooms and or-siteemengentynoticeboards.

b) MunicipalCorporation, Patlala shall provide a pemanentwater hydrant system,which can be USeo 0
douseaf the fire at any time in theyear.
Municipal Corporation,Patiala shall implement following interim measurestillthe time onsite/of-siteemergencyplans are prepared:
1. Fresh waste notbe disposed at the dump site where blo remediation is being undertaken.2. Methanegas detectors (on the down side) to be installed at the site so thatarea with highmethaneconcentration can be identified and preventive actlons be undertaken.
3. Arangements of fire extinguishers to be made especially in the summer seasons.d) MunicpalCorporation, Patiala shall install CCTV cameras at its dump site, provide weigh bridge forproper measurement of waste received at the dump site.

e) Municipal Corporation, Patiala shall Install a permanent gate with one security personnel at its main
entrance to avoid any unauthorized access to the solid waste site.

9 Muniipal Corporation, Patiala shall provide fenclng all around its dump site to avoid littering of any

waste in any water body.

E) Municipal Corporation, Patlala shall increase the plantation area/green belt around its dump site.

h) Municpal Corporation, Patiala shall provlde plezometers on four different locations in order to check

the contamination ofground water.

the Hon'tble NGT.

The action taken report prepared by the Jolnt Commlttee has been filed by the Board in

The matter was lastly heard by Hon'ble NGT on 08.11.2023 whereln Sh. Aditya Uppal,

Commissloner, Municipal Corporatlon, Patlala assured the Hon'bie Tribunal ta loak into all aspects of Solid

Waste Management in District Patiala and wll submit hls detatled respanse with reference to the

compliance with the directions issued by this Hon'ble tribunal In OA no. 606 of 2018 titled as Compliance

of Munidpal Solld waste Management Rules,2016. The matter has listed tar 20.03.2024 for further

conslderstion.

The Munlcipal Carporatian, Patlala has not submltted comprehensive actlan plan far

hinremediation at remaining legary waste tll date in the Board. Further, the Municipal Corporaton, Patiala
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>mer

ebmitted nycomplance
regardlng

theactlvitles/measure
takenbyylt at the solld waste dumpde, as recommended bytheJolnt Comnlttee

Constituted
by Hon'ble

NGT In 0A, No, 434 of 2023.

the Chairman ofthe Board on 02.06,2023
andhesalso notdepositedd pending Envlronment Compensatlon

Munlclpal
Corporatlon,

Patlala hasnotcompled wlththe declsion of the hearins given by

ot RS.31lacsfor the perlod01.07.2020
tl 30.09.2023.

IRis clear fromabove (acts that Munlcipal Corporatlon, Patlala Is not serlous to comply
withthe provislons oftheSolld Waste ManagementRules,,2016 and ls violating tthe provislons of thesald

Rules causing degradatlon of environment. Thus, Munlclpal Corporatlon, Patlala has made itself liable

under the "Polluter Pays Prinelole" to pay Environmental Compensation.

The matter has been consldered by the Competent Authorlty and it has been declded to

Issue followlng directions u/s 5 of Environment((Protectlon) Rules, 1986 for vlolatlons ofthe Solld Waste

Management Rules, 2016, after affording an opportunity of personal hearing.

That legal actlon will be Initlated agalnst the Munlcipal Corporation, Patlala and their responsible

officers/officialsfor vlolating the provlslons of the Solid Waste Management Rules, 2016.

ii) That Environment Compensation of approprlate amount shall be imposed on the Municipal

Corporation, Patlala for damaglng the environment.

As such, notlce to issue directions u/s 5 of Envlronment (Protection) Rules, 15935 tor

vIOlaticnsor the Solid Waste Management Rules, 2016- regarding fire incident at old dump site, near Choti

Nad, sanourl adda of Municipal Corporation, Patlala has been Issued vide Board's letter no. 10137 dated

12/01/2024 with an opportunity to appear in person before the Chairman of the Board in his office Punjab

Pollutlon Control Board, Vatavarn Bhawan, Nabha Road, Patiala on 24.01.2024.

The representative of the Municipal Corporatlon, Patiala has informed that Municipal

Corporation has already contacted M/s Thapar Institute of Engineering & Technology, Patiala to conduct

comprehensive risk assessment studies and to prepare detailed on site emergency plan for the durnpsite.

A water tanker with fire brigade has already been placed at dump site to douse the fire in case of

emergency, however permanent water hydrant system yet to be provided. He further informed that the

company earlier engaged for bio remedlation of the legacy waste is in the dispute with the Corporation

and Corporatlon has floated tender for engagement of the new company for is bio remediation of the

pending legacy waste. Corporation is having portable methane gas sensors, however, fixed detectars is

vet be installed, He informed that the Corporation has already floated tender to provide fencing around

the dump site as wellas to provide permanent gate at the site. Corporation has installed two no

olezometers gut of the 4 whlch is to be lnstalled as per the recommendatlons of the Joint Committee, Ha

requested to give some time to complete the entire recommendations afthe Joint Committee as well as

provisions af the SWM Rules, 2016.

After examinlng the facts of the record and hearing the Oflcers of the Board and

represent2tive of the Municipai Corporztion, Patlala, the Chairman ofthe Board was of the view that

Muricipal Corporatlon has not yet complied with almost all the reCommendatlons of the jolnt

commlttee, not submitted any comprehensive plan for bioremediation of legacy waste, faite d ta

deposit Environrmental Compensatlon imposed by the Boerd for violation of the SWM Rules, 2O16 as

well as nO written reply submitted by the Municipal Corporaton. Further, the case is penaing n tne

Hon'ble Natlona! Green Tribunal and actlon taken report is to be placed in the Han'ble NGT by the

Board. As such, the Chalrman of the Board decided as under: :
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1.

2.

3.

4.

S

6.

The Municipal Corporaton, Pallala shall
compy with all the

recommendatlons of the Jo

Committee by 04.02.2024 andshallsubmltthe
compliancereport In writingtothe

Board.MCP sha

be reheard before the Chatrman offthe Boardon 05.02.2024 at 11:00AMInhis office attPatiala.

The Municipal Corporation, Patlala is to deposlt Rs40Lac for violation of theSWM, Rules 2016 for

the pertod 01.07.2020 to 30.09.2023. However, It has deposited only 9 lac so far. Mun

Corporaton, Patala shall deposttthe balanceamount of Envlronment Compensatlonof Rs 31 lac,

immediately.

The Muntcipal Corporatlon, Patiala shalleppy to obtaln authorlzatlon as required under the Solid

Waste Management Rules, 2016, within 07 days.

In case of the failure of the decislons at sr.no. 1 to 3by Municioal Corporation, Patiala, the Bosro

Snau inttiate legalaction against the Munlcioal Corporatlon and its responsible oficers tor non

compliance of theEnvironmental Laws.

Evironmental Enginer, Regional Office, Patiala shall visit the site to check the compliance by the

Municipal Corporation, Patiala wellbefore the next date ofpersonal hearing to be given and sumnt

its report during the coUrse of hearing.

mvironmental Engineer, Regional Office, Patiala shall also ensure to submit the report to the

Hon'ble NGT in the OA no,434 /2023 wellin time.

hearing.

You are, therefore, requested to comply with the aforesaid decisions of the personal

Endst no.

Environmental Engineer (ZP-1]

far & on behalf of the
Punjab Pollution Control Board
Dated ..Endst. no.

A copy of the above is forwarded to the Deputy Commissioner, Patiala with request to

look into the matter personaly being the matter is pending in Hon'ble NationalGreen Tribune.

Environmental Engineer (ZP-1)

for & on behalf of the
Punjab Pollution Control Board
Dated 2\2

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office, Patiala for information and compliance.

EnvironmentaeEntin

for & on behalfpf the

Punab Pollution ControtBoard
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shal
Joint

No.,.FT

Environment Bngineer,

No.

Punjab Pollution Control Board,

4

Sub: In term progress report regarding fire Incldent at old dump slte, near Chotl Nadl, Sanourl Adda of

Ret Punjab Pollutlon Control Board Patlala oflce letter no 10137 dt 12.01.2024.

MUNICIPAL CORPORATION PATIALA

5

Patiala.

site as below:

Sr Name of work

6

9

Municipal Corporatlon Patiala.

11

In reference to theabove cited subject the in-term progress report andtimelining of completion of the dump

Water hydrants at

Dump site.

Risk assessment

on sitc/off site
emergency plan

Methane
Detectors

Weigh bridge

Entry Gate

Fencing at dump

site
Plantation at

dump site
Piezometer at
dump site

CCTV Cameras

at dump site

Environment
Compensation

Apply for Solid

waste
authorization
certificate from

PPCB.

Guard at dump

Site

No:....

Current Status ofwork/progress report

The work ofproviding and laying ofwaterhydrants is in progres5.

The allotment letter has been issued to Thapar Institute of

Engineering and Technology vide no. 1418/SE-Il dt. 30.01.2023

the light of resolution no. 3/302 dt. 29.01.2024 of Municipal

Corporation Patiala.

Theallotrment letter has been issued to Technosafe Solution vide no.

1422/SE-Il dt. 30.01.2023 in the light of resolution no. 2/301 dt.

29.01.2024 of MunicipalCorporation Patiala.

New estimate for the providing and installation has been framed and

put up for administrative approval.Aftergetting the admin approval

it will go for tendering which will take two months. In the

meanwhile, Municipal Corporation Patiala engaged the nearest

weigh bridge name Bharat Computerized Kanda for weighing of

solid waste vehicles. The instruction has been issued to the

concermed branch for thecompliance.(Under tendering state)

The enty gate has been fixed.

The work of fencing has been started

After the completion of fencing work, the plantation work will be

started as green curtain around the dump site

Inew piezometer has been provided and one more is in progress.

Twomore piezometers will be provided.

12 Appoint Security Four Sccurityguards are already deployed at durnp sit.

All eight cameras are in the working condition which are installed

in place ofold cameras.

The file for environment compensatiorn has been put up for

administrative approval and the EC willbe submitted accordingly.

All the documents required for authorization certificate has been

completed and will be uploaded on the website of PBIP & CAF has

been submitted for approval of PBIP. After getting the approval

from the PBIP & CAF, authorization will be applied automatically.

Copy af uhe above is forwerded to:

Annezure-C

Date:

Commissioner, Municipal Carporation Patiala for informatim.

Datealala4

2. Envirunment Enginer, Punjab Polution Control Board far informstion.

Timeline of
completion of work

10.02.2024

15.04.2024

J5.02.2024

30.04.2024

Completed

15.03.2024

31.03.2024

29.02.2024

Completed

IS.03.2024

Completed

Completed

SupegfendEngincer,
Munlcipal forgatien Patials

Superintending Engineei,
Municlpn! Cormorstion Patiala
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MUNICIPAL CORPORATION PATIALA

No .y2ae.Akas se
Technosafe Solutions,
Plot No. S1, Sundernagar, Nariangarh Road,

Ambala City, Haryana 134003 Indla.

Email: sales@technosafe.in

Sub: Gas Detection methane sensor. Reg Allotment Letter

No:

Selt Municipal Corporation Patiala resolition No. 301 dt. 29.01.2024 In reference

to youremail'dated 25.01:2024. :

In refèrence to, the:above cited'subiesthe work of providing and fixingofmethane

aetector at Municipal Dump Site.has been allotted to yourfirnonthe following rates.

AmtGas details
Hydroarbon/LEL

Catalytic:Sensor

6814150.

Date

Deserlptjon,:Qnty Ratë,:.

163jO007: 495,000/
ahcludingGST:

Polytion,

catalyigsenso

3

You are directed, to install.theabove mientionedyapparaus-within 10:days/from the

issuance of this allotnentletter,

Copy of theaboveis.forarded to

Süperitditg Pigineer,
Muniöipal.cuamonEatiala

1. Jöint.Comiissioner Minicipal:eorporarion Patialatorintomation

SupengerdingeEngincer
Muniöipal gCôporation: Ratiala
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hone no. 0175-2301102

To

Subject:

1.

3.

The Following were present:

.

TheCommissioner,

Municipal Corporation,

5

Patiala.

On behatf of Punjab Pollution Control Board

6

Proceeding of the personal hearing given on 14/02/2024 before the Chairman ofthe

Board w.r.t. notlce to issue directions u/s 5 of Environment (Protection) Rules,1986for

violations of the Solid Waste Management Rules, 2016- regardng fire incident at old

dump site, near Choti Nadi, Sanouri adda of Municipal Corporation, Patiala.

REGISTERED

Er. G.S. Majithia, Member Secretary

Er. Harbir Singh, Chief Environmental Engineer (P)

Er. Lavneet Kumar, Senior Environmental Engineer (ZP-1)

Er. Hardeep Kaur, Environmental Engineer (Waste Management)

Er. Navtesh Singla, Environmental Engineer (ZP-1)

Er. Roht Singla, Environmental Engineer, RegionalOffice, Patiala

On behalf of the Municipal Corporation

1. Sh. Gurpreet Singh Waliz, Superintending Engineer

2. Sh. J.P Singh, Executive Engineer

e-mall : pptbsg
1g10ysh0Aom

LiFE

At the outset, Environmental Engineer, (ZP-1) brought out that: -

Ministry of Environment & Forests, Government of India, New Delhi in exercise of the

powers conferred under the Environment (Protection) Act, 1986 has notified the Solid Waste Management

Rules, 2015, wherein the Municipal Authority is responsible for implementation of the provisions of the

Solid waste Management Rules, 2016, including infrastructure development for collection, storage.

segregation, transportation, processing and disposal of municipal solid waste, and the preparation of

action plan for management ofsolid waste.

Timelines for compliance of various activities laid down in Solid Waste Mana3gement

Rules. 2016, as well as extended time lines fixed by the Hon'ble National Green Tribunal have already been

lapsed.
In QA No. 606 of 2018 titled as "Compliance ofMunicipal Solid Waste Management Rules.

2016° came up for hearing before the Hon'ble Nationai Green Tribunal on 10.01.2020, wherein the Hon'bla

National Green Tribunal issued certain directions, the relevant part of which are reproduced as under.

a. Ia view ef the fact that mast af the statutery tumelines have expired and directions cf

the Hon'ble Supreme Court and ths Tribunalto comply with Soiid Waste Management Rules, 2016 reman

unezecuted, compensaticn scale is hereby laid down for cantirued talure ater 3l03 2020. The

complionce of the Rules requses taking of several steps mentioned in Aue 22 from Seral Na. 1 to 10

(menticned in para 12 above). Any such contunued falure wl resut in babiity of every Lccal &ody to pay

compensation at the rate cf As. 10 lakh pet montn per .ocal Body for epula tion ef atbove 10 akhs, Ry S
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A1-n11 re nn prr tOTII V00y 10t DoputAlion Dlwen 5 1akhs arid 10 iRnS

otherLocal Body from 01.04.2020 till complance. If the Local Bodies are unable to bear tinancal burden,

the lability will be of the State Governmentss with libertyto takeremedial action against the erringLocal

Bodies. Apart from compensalion, adverse entnes must be made in the ACRS of the CEO of the saidLocal

bodies andother senior funclionaries in Deoartment of Urban Development etc. who are responsible t

compliance of order of this Tribunal

b Legacy waste remediation was to 'commence' from 01.11.2019 in terms of order of this

Tribunaldated 17.07.2019 in O A No. 519/2019para 2853 even though statutory timeline tor completing

the said step is tillO7.04.2021 las per serial no. 11 in Rule 22). which direction remains unexecuted at most

of the places. Continued failure of every Local Body on the subject of commencing the work of legacy waste
Ssites remediation from 01.04.2020 tillcomoliance will result In Jiability to pay compensation at the rate of
R$. 10lakh per month per Local Body for population of above 10 lakhs. Rs. 5 lakh per month per Local Body
Tor population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body. If the Local
Bodies are unable to bear financial burden. the liability will be of the State Governments with liberty totake remedial action against the errine Local Bodies. Apart from compensation, adverse entries must Demade in the ACRs of the CEO of the said Local Bodies and other senior functionaries in Department ofUrban Development etc. who are responsible for compliance of order of this Tribunal.

A news item was published in "The Tribune" dated 16.04.2023 regarding burning of solidWaste at old dump site near Choti Naddi, Sanouri Adda, Patiala.
The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev Kumar,Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of MunicipalCorporation, Patiala.During visit, solid waste dumped at the site was found burning. The Municipal Corporation, Patiala officialsinformed that the site was old dumping waste site and the fire occurred due to methane production fromthe decomposition of said waste as well as due to rise in ambient temperature, resulting in occurrence offire naturally on dumped waste.

Accordingly,notice to issue directions u/s S of Environment (Protection) Act, 1986 for theviolation of provisions of Solid Waste Management Rules, 2016 was issued to the Municipal Corporatian.
Patiala vide Board's letter no. 3749 dated 19.05.2023 alongwith an opportunity of personal hearing hefnra
the Hon'ble Chairman of the Board on 29.05.2023, which has been postponed to 02.06.2023.

After hearing the officers of the Board and the representative of the Corporation, Patiala,

the Chairman of the Board decided as under:

1. The MCP shall submit comprehensive action plan for bioremediation of remaining legacy waste with
timelines, within one month.

2. The MCP shallensure that no such fire incident shalloccur in the future, otherwise, the Board shall

imposed Environment Compensation of suitable amount without any further opportunity.

3. The Environmental Engineer, Regional Ofice, Patiala shall verify the contentions made by the industry

in ts reply as per rules and regulations and subrmit its concrete recommendation wihin 15-days.

4. Furthes action will be taken after receipt of report from Regional Office.

The proceedings of the personal hearing were conveyed to the Commissioner, Municipal

Corporation, Patiala vide Board's letter ng. 6476 dated 24.08.2023 for compliance

In view of the directions of the Hon'ble National Green Tribunal in 0.A. No. 606 of 2022,

Environment Compensation anOunting to Rs. 40 lacs (far a period from 01.07.2020 till 30.09.2023} has

157



beenimpOScdupon Municipal Cotporation, Patala lot non compllante o! Sotid Waste Management ku201b 4nd Tegacy waste remediatlon, out of which only As 90 lacs has been deposlted ry tndGovernmentonbehalf Municipal Corporatlon, Patiala

The directions dated 26.05.2022 issued by CPCO wtcondutting cormprehen3Ve s
a3sessment studies and accordingy prenare detalled 0n.site fmet0entyPlan for dumpsite by concerned
Were tonwarded to the Department of Local Gov.. Goyernment of Punjab by PPCa letter no. 803 dateo
19.07.2022 to ensure compliance of sald directlons. Furthet, a copy of the directions w.r.t interim meour
r0 be taken on priority til the time On-site/of.tdte Emergency Plans are prepared was also forwarde 0 to

the Municipal Corporationvide PPCO letter nos. 1340-1507 dated 14.09.2022.

Meanwhile, complainant Sh. Oaylnder pPal Singh had filed a complaint in the Hon ble

Natonal Green Tribunal (NGT) alleging that the Municipal Corporation, Patiala is violating the Solid Wate

Management Rules, 2016 and orders passed by Hon'ble Tribunal wt.t. imposing ban on burning of waste

in epen places and bulk waste burning in landil sites in Patiala city. The complaint has further alfleged thar

regular fires at the garbage dump site near Chotti Nadi in Patiala is causing nuisance in the nearby 3re3 aio

has requested to Hon'ble Tribunal for redressal of the matter.

The Hon'ble Tribunal has taken cognizance of the said complaint and the Hon'ble Tribuna!

vide orders dated 01.08.2023 had constituted a Joint Comnittee comprising of CPCB, PPCB, District

Magistrate, Patiala and representative of Commissioner, Municipal Corporation, Patiala to verify the

tactual Situation at site and submit action taken report to the Hon'ble NGT. Hon'ble Tribunal has also

directed the Joint Committee to undertake visits to the site, look into the grievances of the appicant,

associate the applicant, verify the factual position by providing status of waste generation, waste processed

and existence of legacy waste and its remediation and take appropriate remedial action by following due

course of law. Punjab Pollution Control Board has been designated as nodal agency in the matter.

compliance of the directions of the Hon'ble NGT in 0.A. No. 434 of 2023, the Joint

Committee visited the solid waste dump site of Patiala on 24.8.2023 along with complainant Sh. Davinder

Pal Singh. The Joint Committee made following observations:

1

2

3

4

6

7

8

The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one at

site-A having area of about 3.5 acres and another site-8 having area of about 3 acres.

10.

The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh

waste and 15000 MT legacy waste is dumped at site-8.

Mixed waste was found dumped at site-8.

Atrommel system has been installed for recovery of the legacy waste, However, the same was

not in operstion as the legacy waste lying was in wet condition due to recent floods & rains in the

area.

Although permanent fire control mechanism has not been provided at the dump site, however,

one fre brigade was found stationed near the dump site for contral of fire in case of ary

emergency.

Portzble methane gas sensors are being used by MunicipalCorporation, Patiala for detection af

methane gas et the dump site.

ETP far treatment of leachate has been provided, however, it was ftound non-hunctianal.

Piantation around the dungsite was not found adequate.

9 Fencing Bround the dump site and gate at entrance pojnt have nat been provided

Partial storm water drain has been províded.

158



trtinmrnded Ihat lollowng neasiutrs to he laken ty Munitipal

(otpotaon,1abala n a Iun bound manncr lor prevenllon of fires at its durnp site and management
ot

solntwastr

a) Mun lpal (orp0ratlon, Paliala shall tonducl comprehensive risk assessment studies and

prepare detailed On site (inergency Plan lot its dump site addressing the following i330es

lo tover pntential risks /emergencins due to fire, obnoxious /flammatble emission;,

odou, vetorborne diseases rodents, bird nulsance, seasonal affects i.e. summer /winter

/monsoon (rainy season) and oll other potentisl risks at the dumpsites

d)

e)

f)

h)

3

1

Municipal Corporation, Patiala shallprovide a permanent water hydrant system, which can beUsed to douse of the fire at any time in the year.

2

Municipal Corporation, Patiala shall implement following interim measures till the time
onsite/off-site emergency plans are prepared:

3.

accordingk

Toaddress the worst possible case scenarios preferably using appropriate risk assessment

sonwares covering any or all of the potential emergency issues/ scenarios cited above

To cover likely affectedgeographical area including population, flora & fauna in an around
the dumpsites

To contain detailed remedial measures both hardware and software based for mitigating
Various emergency situations, which should finally be available with respective control
rooms and on-site emergency notice boards.

Arrangements of fire extinguishers to be made especially in the summer seasons.
Municipal Corporation, Patiala shall instaliCCTV cameras at its durmpsite, provide weigh bridge
for proper measurement of waste received at the dump site.

site.

Fresh waste not be disposed at the dump site where bio remediation is being undertaken.
Methane gas detectors (on the down side) to be installed at the site so that area with high
methane concentration can be identified and preventive actions be undertaken.

Municipal Corporation, Patiala shallinstall a permanent gate with one security personnel at its
main entrance to avoid any unauthorized access to the solid waste site.

the Hon'ble NGT.

MunicipalCorporation, Patiala shall provide fencing all around its dump site to avoid littering of
any waste in any water body.

Municipal Corporation, Patiala shall increase the plantation area / green belt around its dumo

MunicipalCorporation, Patiala shall provide piezometers on four different locations in crder to

check the contamination of ground water.

The action taken report prepared by the Joint Committee has been filed by the Board in

The matter was lastly heard by Hon'ble NGT on 08.11.2023 wherein Sh. Ad:tya Uppal,

Commissioner, Municipal Corporation, Patiala assured the Hon'ble Tribunal to look into all aspects of Solid

Waste Management in District Patiala and will submit his detaited response with reference to the

compliance with the directions issued by this Hon'ble tribunal In OAno. 606 of 2018 tutled as Compliance

of MuniCipal Sokd Waste Management Rules, 2016. The matter has listed tar 20.03 2024 for hurther

(onsidrtati011

The Munic ipal Corpuraton, Patiala has not subntted comprehensive actu pan ter

bioremediatuon at teaug tegdt y waste ttldale n the saard. Furher, the MuntiCipal Corporaton, Patala
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has not siubmitlrd anytomplanceregarding theattivities/measure takenbyit at the sold waste durmp

ik,leommended bytheJoint Committeeconstitutedby Hon'ble NGT in O A. No. 434 of 2023.

MunicipalCorporatlon,Patiala has not tompligd with the decision ofthe hearing gvenoy
the Chairman of the Board on 02.06.2023 and has also not denotited pending Envitonment Compensatiot
of R$.31 lacs lor the period 01.07.2020 tll 30.09.2023.

1S Clear from above facts that Munlcioal Corporation,Patiala is not setious to compiy

with the provislons of the Solid Waste Management Rules, 2016 and is violating the provisions of the s

hUes cauSiNg degradation of environment. Thut. Municioal Corporation, Patiala has made itselt liabie

under the "Polluter Pays Principle" to pay Environmental Compensation.

ne matter has been consldered by the Competent Authority and it was decided to issue

oowing directions u/s 5 of Environment (Protection) Rules. 1986 for violations of the Solid Waste

Management Rules, 2016, after affording an opportunity of personal hearin3

Tnat iegal action willbe initiated against the Municipal Corporation, Patiala and their responsible

Oticers/ officials for violating the provisions of the Solid Waste Management Rules, Z016.

Inat tnvironment Compensation of appropriate amount shall be imposed on the Municipal

Corporation, Patiala for damaging the environment.

As such, notice to issue directions u/s S of Environment (Protection) Rules, 1986 for

violations of theSolid Waste Management Rules, 2016- regarding fire incident at old dump site, near Choti

Nadi, Sanouriadda of MunicipalCorporation, Patiala has been issued vide Board's letter no. 10137 dated

12/01/2024 with an opportunity to appear in person before the Chairman of the Board in his office Punjab

Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on 24.01.2024.

During the hearing on 12/1/2024, the representative of the Municipal Corporation,

Patiala informed that Municipal Corporation has already contacted M/s Thapar lnstitute of Engineering &

Technology, Patiaa to conduct comprehensive risk assessment studies and to prepare detailed on site

emergency plan for the dump site. A water tanker with fire brigade has already been placed at durmp site

to douse the fire in case of emergency, however permanent water hydrant system yet to be provided. He

further informed that the company earlier engaged for bio remediation of the legacy waste is in the

dispute with the Corporation and Corporation has floated tender for engagement of the new company

for its bio remediation of the pending legacy waste. Corporation is having portable methane gas sensors.

however, fixed detectors is yet be installed. He informed that the Corporation has already floated tender

toprovide fencing around the dump site as well as to provide permanent gate at the site. Corparation has

insta!led two no. piezometers out of the 4 whlch is to be installed as per the recommendations of the loint

Committee. He requested to give some time to complete the entire recommendations of the loint

Committee as well as provisions of the SWM Rules, 2016.

After examining the facts of the record and hearing the Officers of the Board Jnd

representatwe of the Municipal Corporation, Patlala, the Chairman af the Board was of the view that

Municipal Corporation has not yet complied with almost all the recommendations ol the joint

committee, not submitted any comprehensive plan for bioremedlatian of legacy waste, failed to

deposit EnvironmentalCompensation imposed by th Board for violation of the SWM Rutes. 2016 28

wel! as no written reply submited by the Municipal Corporation. Further, the case is pending in the

Hon'ble Natsona! Green Tribunal and action taken report is to be piaced in the Hon'tble NGT by the

Board. AS such, the Chairmaa of the Board decided as under: -
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1

2.

3

4

5.

1

2)

The Municipal Corporation, Patiala shall comply with all the
recommendations al the Sont

Committee by 04.02 2024 and shall submit the comoliance report in writing totne board, MCp

shall be reheard before the Chairman of the Board on 05.02.2024 at 11:00 AM in his office

3)

4

Patiala.

S)

Ine Munlcipal Cotporation, PAtlala ls (o deposit As 40 Lac for violation of the SWM, Rules 2016

TOr the period 0107 2020 to 30, 09.2023. However, it has deposited only 9 lac so tar MuniCipal

Lorporation, Patiala shall deposit the balance amount of Envitonment Compensation of Rs 31 lac

The proceedings of hearing were also conveyed to the MC, Patiala with a copy to Regional

Office,Patiala vide Board's letter no. 10137-38 dated 12/1/2024 for making compliance.

6)

~5|

Thereafter, Municipal Corporation, Patiala was asked to appear before the Chairnan of

the Board on 14/2/2024 in compliance to the decision no. 1 of the personal hearing as mentioned above.

,

immediately.

7)

8)

The Municipal Corporation,Patlala shall apply to obtain authorization as required under the Solid

Waste Management Rules, 2016, within 07days.

In case of the failure ofthe decisions at sr. no. 1to 3 by Municipal Corporation, Patiala, the Board

shall initiate legal action against the MunicipalCorporation and its responsible officers for non

compliance of the Environmental Laws.

Environmental Engineer, Regional Office, Patiala shall visit the site to check the compliance by the

Municipal Corporation, Patiala well before the next date of personal hearing to be given and

submit its report during the course of hearing.

Environmental Engineer, Regional Office. Patiala shall also ensure to submit the report to the
Hon'ble NGT in the OA no, 434 l 2023 well in time.

The representative of the MC, Patiala attended the hearing and informed as under:

Municipal Corporation, Patiala has given work order for risk assessment and on-site and off-site

emergency plan of dump site toThapar Institute of Engineering and Technology (TIET), Patiala

and also made advance payment to the said institute in this regard.

Municipal Corporation, Patiala informed that the tender work for bioremediation of the legacy

waste is under progress and they are perusing to finalize the same on priority.

Mugicipal Corporation, Patiala has installed water tank of capacity 2000 litre with submersible

Dump and underground pipeline has been laid for carrying water from this storage tank for

dousing of fire.

Municioa! Corporation, Patiala has purchased 3 methane gas detectors and same have been

installed at site.

Municioal Corporation, Patiala has engaged the nearest weigh bridge namely Bharat

Comterized Kanda for weighing of solid waste vehicles. However, new estimate has already

beeo preoared for providing and installation of new weigh bridge at dump site and the wnrk chal!

be completed by 30/4/2024.

MugcuoalCorporation, Patiala has provided entry gate at the dump site and two no. security

guard were also deputed at site.

MunicipalCorporation, Patiata has slarted the fencing of the dump site and the same shall be

completed withun one month.

Municspal Corporation, Paiala shall start the plantation activily after canpletion of fencng work

and conplete plantalion slhall be dune by 31/3/2024
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9)

11)

12)

t) MunicipalCorporation, Patiala hasInstatledA no cctv tametas At main thed 1an,

1)

2)

3)

4)

5)

6)

on record, Also, Environmental Engineor Recinnal 0{ico Patiala informed that the dump site was višreo

personaly by him alongwith AEE on s/2/2024 and verifed the compliances as given by the MC, Patiala

After examining the facts of the record and hearing the Officers of the Board arno

representative of the Municipal Corporation. Patiala. the Chairman of the Board decided as unoer.

7)

Munlipal Corporation, Patbala has Installedallthe A nuy,
quality

8)

-52

Iocations at the dump site.

Municipal Corporation, Paliala has applied for CAF tegisttation on the Investment Punjab Portal

and authorization shall be appied alter the approval of the CAF.

Muntcipal Corporation, Patiala hat taken un he matter fot deposition envirgnmenta

cOnmpensation with its Higher Authorities and attured to deposit the same latest by 15/3/204.

Further, the representative has given written reply during the hearing, which was tok

Municipal Corporation,Patiala shall deposit the balance amount of Environmental CompensatiG

amounting to Rs. 31 Lakhs immediately without any further delay.

Municipal Corporation, Patiala shall submit interim report regarding risk assessment study and

on-site and off-site emergency plan of dump site from Thapar lnstitute of Engineering and

Technology (TIET), Patiala in the first week of March, 2024 in the O/o Environmental Engineer,

Regional Office, Patiala. Environmental Engineer, Regional Office, Patiala shall personally review

the progress in this regard onweekly basis and to send report accordingly.

Municipal Corporation, Patiala shall expedite the tendering process for the bioremediation of

legacy waste and shall ensure that the bioremediation of the legacy waste lying at the dump site

be carried out at the earliest. Further, Municipal Corporation, Patiala shall not dispose off any

fresh waste at the dump site. Municipal solid waste of the city be handled as per provisions of the

Solid Waste Management Rules, 2016.

Environmental Engineer, Punjab Pollution Control Board, Regional Office, Patiala shall calculate

the Environmental Compensation to be imposed on the Municipal Corporation, Patiala for nn

compliance of the Solid Waste Management Rules, 2016 including non-bioremediation of legacy

waste period 1/10/2023 to 31/1/2024 and send the same to the EPA Cell to issue orders in this

regard.

Municipal Corporation, Patiala shall connect its CCTV cameras installed at dump site with the

Board's server within 15-days. Asst. EnvironmentalEngineer (05-WM), Head Office, Patiala shal!

monitor these CCTV cameras and in case any fire incident is observed, the concerned officer shal!

inform to the Environmental Engineer, Regionai Office, Patiala immediately for taking action

against the Municipal Corporation authorities.

Enyironmental Engineer, Regional Office, Patiala shall callect the groundwater sample from the

piezometers installed by Municipal Corporation, Patiala and from the nearby vicinty (as eference

sample) within 15-days.

Munaipal Corporation,Patiala shall make its ETP operational, which is provded for treatment o!

leachates being generated form the legacy dump site by 28/2/2024 positvely.

Munk 10al Corporat1on, Patiala shal obgin autharization under the Sakci Waste Managennent

Kules. 2016by 28/2/2024.
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9)

10)

Mumicyal Corporatinn, Patialashall ubmit hank
guarantee amounting lo

R% In als a;

assurance to comply with the allthe commitments glven atbove as welas
tocomtnrnbatun; !

the Jont Committee within given time frame Immediately

Municipal Corporation, Patiala shall involve its hortlculture wingto provide plantatn along the

boundary of the dup site and ensure that so% work be completed by 10/3/2024 and remaining

by 10/4/2024.

heaning

Tou tre, therefore, tequested to comply wlth the aforesaid decisions ol the personal

Endst,. no.2498

Endst. no.l2474

Endt. no.

Environmetricoineet
for & an behalf of the

Punjab Pollution Control Board

Acopy of the above is forwarded to the Deputy Commissioner, Patiala for information as

the matter is pending in the Hon'ble National Green Tribunal, New Delhi.

Dated_292l 4

dEnvironmentaTEngineer (ab

Dated

Punjab Pollution Control Board
for B on behalf of the

A copy of the above is forwarded to the Environmental Engineer, Punjab PollutionControl
Board, Regional Office, Patiala for information and compliance.

Environmental Engineer (2P-)

Dated

for & on behalf of the
Punjab Polution Control Board

291e24
A copy of the above is forwarded to the Environmental Engineer (HQ-3), Punjab Pollution

Control Board, Head Office, Patiala for information and compliance.

EnvironmentarEngineer(29p.

for & on behalf of the
Punjab Pollution Control Board
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Item No. 1 1

Davinder Pal Singh

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

State of Punjab & Ors.

Date of hearing:

Applicant:

(Through Physical Hcaring with Hybrid VC Option)

1.

Respondents:

2

Original Application No.434/2023

20.03.2024

Versus

cORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER.

None for the applicant.

Court No. 2

Applicant

Respondents

Mr. Aditya Dachalwal, Commissioner, MC, Patiala
Respondent no. 2 (through VC).

Mr. Naginder Benipal Advocate for Respondent no. 3

PPCB (through VC).
None for Respondent no. 1-State of Punjab.

ORDER

Nonehas appeared for respondent no.1.

Application is registered based on a letter petition received by E-mail.

Reply has been filed by PPCB vide email dated 18.03.2024.

3 Mr. Aditya Dachalwal, Commissioner, Municipal Corporation, Patiala

has appeared through VC and has submitted that he has recently joined as

Commissioner, Municipal Corporation, Patiala about a week back and he

seeks time to submit Action Taken Report.
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0ANo. 434/2023

4. Action Taken Report be filed within three months by e-mail at judicial

ngtagov.inpreferably in the form of searchable PDF/OCR Supportec U+

Davinder PalSingh Vs.Slate ot Punjab & Ors.

5.

2

and not in the form of Image PDF.

March 20th, 2024

List for further consideration on 16.07.2024.

Arun Kumar Tyagi. JM

Dr. Afroz Ahmad, EM
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NoNo 71..à18oHoD

5

TC

3

6

8

9

No.

MUNICIPAL CORPORATION PATIALA

The Chairman,

Ref: - Punjab Pollution Control Board Patiala office letter no 12477 dt 29.02.2024.

In reference to the above cited subject the in-term progress report of the dump site
as below:

1

2

Sub: - In term progress report regarding fire incident at old dump site, near Choti
Nadi, Sanouri Adda of MunicipalCorporation Patiala.

Sr Name of work

Punjab Pollution Control Board,
Patiala.

4 Weigh bridge

fodIH

Methane
Detectors

Water hydrants at The work of providing and laying of Activity Completed
Dump site. water hydrants have been installed

Entry Gate

Risk assessmentMunicipal Corporation, Patiala shall| The risk assessment
on site/off site submit interim report regarding risk study has been
emergency plan assessment study and on-site and off- completed by Thapar

site emergency plan of dump site from University Patiala
Thapar Institute of Engineering and which will be
technology (TIET), Patiala in the first subnitted on 10-07
week of March, 2024 in the O/o2024.
environmental engineer, regional
office, Patiala shall personally review
the progress in this regard on weekly
basis and to send report accordingly.

Fencing at dump

site

Plantation
dump site

Piezometer
dump site

Anneuue

Current Status of work/progress Timeline of

report completion of work

Date as/.zay

The Methane Detectors have been Activity Completed

installed at dump site.

The entry gate has been fixed.

New estimate for the providing and| Activity Completed
installation has been framed and tender
process has been completed. The work

of installation will be started before
15.07.2024.

The work of fencing was started but

due to uneven of land boundaries it was
very difficult to create fencing.

at Thework of plantation was started but
due to uneven ofland boundaries it vwas

very difficult to preserve the plants.

at Four Piezometer have been installed

Activity Completed

Activiy Completed

CCTV Cameras| All eight cameras are in the working |Activity Completed

at dump site condition and will be connected with
PPCB server within week
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10

11

13

14

15

Environment

No.

Compensation

12 Appoint Security
Guard at dump

Apply for Solid| AIl the documents required for| Activity Completed
authorization certificate has been
completed and will be uploaded on the

certificate from website of PBIP & CAF has been
PPCB.

waste
authorization

site

Bio Rermnediation

ETP

The file has been put up to resolution
committee for administrative approval.

Bank Guarantee

submitted for approval of PBIP. Afer
getting the approval from the PBIP &
CAF, authorizatior will be applied
automatically.

Four Security guards are deployed at Activity Completed
dump site.

Due to modal code of conduct the|31-07-2024
process of tendering of bioremediation
of legacy waste was delayed. Now the
tender has been floated for 31.07.2024.

ETP was operational but some portion|31-07-2024
of EIP has been damaged due to

sudden collision of tipper. The repair
work is underway and the ETP will be
operational on 31-0-2024.

Under consideration with authorities

Copy ofabove is foIwarded to:

Dated:

I. Deputy Commissioner, Patiala for information.

(

2. Commissioner, Municipal Coporation Pati-la for information.

Jont Commissioner,
Municipal Corporation Patiala

3. Environment Engineer, Punjab Pollution Control Board for infornation.

Jon Commisioner,
Municipal Corporation Patiala
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